BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

(APPLICATION UNDER Sections 14, 15 read with Section 17,18 of the National
Green Tribunal Act, 2010)

ORIGNIAL APPLICATION NO. 28 OF 2021

1. KURUBA SHIVA REDDY
R/O Name Kelly
Bommanhal Mandal, Ananthpur District
Andhra Pradesh - 515871
Mail: siva.nas99@gmail.com
Mobile: 9494815592

2. VASA KURUBA HIRDALAPPA
R/O NemakalluBommanhal Mandal, Ananthpur
Andhra Pradesh- 515871 '
Mail: siva.nas99@gmail.com
Mobile: 9742049895

3. SEENU

R/O Nemekallu

Bommanhal Mandal, Ananthpur District

Andhra Pradesh- 515871

Mail: siva.nas99@gmail.com

Mobile: 9550075471 ...Applicants

Vs-

1. State of Andhra Pradesh

Rep. by its Chief Secretary,

Government Complex

Velagapudi, Guntur District

Andhra Pradesh-522503

Mail: cs@ap.gov.in

Ph: 08632444461

2. Andhra Pradesh Pollution Control
Rep. By its Member Secretary,
D.No. 33-26-14/D2,
Near Sunrise Hospital, Pushpa Hotel Center
Chalamvari Street, Kasturibaipet
Vijayawada, Andhra Pradesh-520010,
Mail:membersecy@appcb.gov.in,
Phone: 08662463202
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3. Union of India
Rep. by its Secretary,
Ministry of Environment, Forest & CC
Indira ParyavaranBhavan,
Jorbagh, New Delhi-110003
Mail: secy-moef@nic.in

Phone: 011-24695262, 24695265

4. District Collector and Magistrate
Dharmavaram Road Ananthpur,
Andhra Pradesh-515001
Phone: 9493188802

Email: collector.anto@ap.gov.in

5. M/s. SLV Steels & Alloys Pvt.Ltd
Rep. by its Managing Director
Sy.No. 13,14, 16A, Nemekallu Village
Bommanahaili Mandal AnanthapuramDist
Andhra Pradesh-515871
Mail: slvsapl@gmail.com,
Mobile N0.9449226450

6. Mis. Sri RamanjaneyalspatPvt.Ltd
Rep. by its Managing Director
Sy.No. 17 A & B, 14, 16A, Nemekallu Village
Bommanahalli Mandal AnanthapuramDist
Andhra Pradesh-515871
Mail & Mobile: Not available

7. M/s. Venkata Sai IspatPvt.Ltd

Rep. by its Managing Director

Nemekallu Village

Bommanaha!li Mandal AnanthapuramDist
Andhra Pradesh-515871,

Phone: Not available

Mail: deepak.pulipati@venkatasaiispat.com
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8. M/s. Sai Balaji Sponge Iron (I) Pvt.Ltd
Rep. by its Managing Director
Mail: saibalaji369@gmail.com
Sy.No.36, Hirdehal village, Hirehal (M) Ananthpuram District,
Andhra Pradesh-515865

Phone 9448356126 O 2o
(: = 7\ 0
9. M/s. RAVs Steel Pvt.Ltd = ,
Rep. by its Managing Director v b /7
Sy.No.4,58 7, Hirdehal village, Hirehal AKA T 7

(M) Ananthpuram District,
Andhra Pradesh-515865

Mail: Not available ...Respondents

COUNTER AFFIDAVIT FOR THE 5™ RESPONDENT

I,G.MALLIKARJUNA, S/o G.SOMANNA [late], aged about 61 years holding as
Manager -Finance and Accounts at SLV Steels and Alloys Private Limited,
Nemakallu Villege, Bommanahal Mandalam, Anantapur Dist do hereby
solemnly affirm and sincerely state as follows:

The Respondent company above named respectfully submits as follows:

I am the Deponent of the 5t Respondent Company and I am filing the Counter
Affidavit and I am well acquainted with the facts and circumstances of the case
based on the records available with the company and I am authorized to swear

this affidavit.

1) The Applicants who claimed to be residing at Nemakallu and Bommanhal
Mandal, Ananthpur District, Andhra Pradesh is totally false and is put to
strict proof of same. They are neither the residents of the aforementioned
village nor live anywhere near the factory premises of Respondent. The
Applicants have not filed their Aadhar card and pan cards to prove that they

are the residents of NemakalluVillage, Bommanhal Mandal, Ananthpur
£y L ,/{/%%6)/
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2) This Respondent respectfully submits that the allegation of the Applicants
that the fine ash falling on the crops, resulting in the damages of the same
and reducing the yield is false and beyond proof. It is further submitted that
the Respondent industry have been running from 30.09.2011 and having
consent till today. By the proceedings dated 19.12.2015, the unit was closed
for not installing air pollution control measures. Subsequently the closure
order was revoked and this industry has been running by adhering to the
norms and it is false to allege that the unit is not complying with the air
pollution control measures, which results in health hazards to the villagers
and are highly imaginary. Residents are beyond 3 km from the existing unit
and the air Apart from that the Applicant pollution control measures have
already been installed and the same is in order, the question of air pollution
causing health hazard to the people living beyond 1 km is highly imaginary.

3) This Respondent respectfully submits thatthe Applicants only in order to
extract illegal means of gain from the unit and also have been set up by
some third parties have come up with the present Application. The unit had
applied for consent to establish and obtained consent by proceedings dated
13.09.2011 for production of 66,000 TPA along with captive power plant of
MW and theconsent to operate was issued on complying with the conditions
stipulated in the order of establishment. While issuing consent to operate,
the board had also issued conditions along with siting guidelines for
establishing and for operating the unit. The unit consists of 22 acres of
land, out of which in 8 acres green belt has been developed and there are
two other industries which are similarly situated and are operating with the
prior consent of the Board. This Respondent is manufacturing sponge iron
with a total capital investment of 61.90 crores. By the proceedings dated
19.12.2015 a closure order was issued on the ground that the industry has
been operating without adhering to the air pollution control measures and

not providing ESP to the kilns despite reminders from the Board, on

v i’
s

~-"é¢$r‘nplying with the same, the Board vide proccedingg

granted revocation of closure
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4)

unit and the measures provided by the unit are as per the conditions
prescribed by the board.

This Respondent respectfully submits that the closure orders issued on
24.05.2012 were revoked on 22.06.2012 on certain specific directions and
the same continued for the period from 10.07.2013 till 30.09.2013. The
Board had issued closure orders dated 19.12.2015, as the industry was
operating the kiln without air pollution control equipment. The Board has
issued temporary revocation of closure order vide proceeding 003-
23/APPCB/TF-HO/2015 dated 16.02.2016 on certain conditions and the
task force committee gave opportunities to the Respondents and called upon
them to improve the facilities in the industry. Taking note of the said

recommendations, the industry has complied with the directions which are

stated below:

A) This Respondent respectfully submits that this industry had provided
activation recorder with recording facility to the After Combustion
Chamber (ABC).

B) This Respondent respectfully submits that this industry have laid
Internal metal Roads in the factory premises to avoid dust emissions
during the vehicle movement and sprinkling water with our sprinklers .

C) This Respondent respectfully submit that this industry are storing the
raw materials in closed sheds.

D) This Respondent respectfully submit that tar disposing Dolochar, iron

ore on regular basis and sellingthesametom&()ethlnd\mfies.

o Respondent respectfully submit that the industry had developec

.‘ ! Wﬁ he '_.... \ mm
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F) This Respondent submits that the industry has sought permission from

forest office for the setting up of CAAQM stations to monitor PM10,
SO2,NOX.

G) This Respondent respectfully submits that the Siting guidelines issued
by the APPCB/CPCB requiring the Industry to maintain a minimum 1
km distance from the habitation is adhered to, as the industry is
situated 3 km away from the nearest Residential habitation,.

H) This Respondent respectfully submits that the Siting guidelines issued
by the APPCB/CPCB requiring the Industry to be situated at least 500
meters from the National & State Highways are also maintained.

I) This Respondent submits that the Bank guarantee dated 28.01.2019 for
Rs. 5,00,000/- ( Rupees Five lakhs only) has been submitted to APPCB.

5) It is respectfully submitted that the consent to operate was given for a
period upto 31.10.2018. Once again, by proceedings dated 24.03.2017, the
very same advisory committee reviewed the industry’s compliance and
issued an extension of revocation of closure order by the proceedings
dated.06.05.2017 for a further period of 9 months. But however, the

Vigilance in Enforcement Department of Government of Andhra Pradesh in

its proceedings dated 12.06.2017 issued few recommendations to initiate

actions against this Respondent unit and ordered closure of the unit and
the same shall be in operation till the unit provides air pollution control
equipment. By the proceedings dated 09.01.2018, an order of closure was
issued and by the proceedings dated 31.01.2018 temporary revocation of
closure order was issued for a period of 6 months. Once again after the
completion of 6 months on 27.02.2019, an order of revocation was issued
based on the enquiry report dated 28.11.2018 submitted by the Regional

Office Kurnool.

apart from this, the tar disposing Dolochar, ir
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and the same is sold to brick and cement industries. Therefore there are no
dust emissions as alleged by the Applicants. In fact this unit has developed
a green belt in the factory premises to the extent of 8 acres. This
Respondent is also adhering to the siting guidelines issued by the CPCB by
maintaining a distance of 1 km from the habitation. It is pertinent to point
out that the habitation is nearly 3km away from the unit. Apart from that,
there are no State or National highway roads within 500 meters from the
industry as per the siting guidelines.

7) This Respondent respectfully submits that this unit has sought permission

from the Forest Range Officer, Kalyamdurgam, Anantapur dt for installation
of CAAQMS as per the norms of CPCB which is near to Minchari Reserved

Forest to monitor NO2, SO2 and the same is awaited. However no emission

is let out by the unit as alleged by the Applicants. The unit has also laid
metal roads inside the factory premises in order to avoid dust emissions
during transportation of the goods through vehicles. The unit has also
installed sprinklers on various conveyer belts and the Respondents have
provided interlocking system to the ESP and the kilns and separate floor
meters for processing the water consumption.
8) This Respondent respectfully submits that by the proceedings F.No. J-

11011/658/2008-1A 11 (i) dated 31.08.2010 MOEF has granted
Environmental clearance for running of the unit. The unit has also obtained

authorization (?) for disposing of hazardous waste and the same is in force.

The APCB have given consent and authorization order and renewed
periodically and on last such occasion by the consent order
APPCB/KNL/KNL/227/CFO/HO/2016 dated 06.09.2016 and subsequently
closure order was issued to the industry vide proceedings 23/APPCB/UH-
II/TF/KNL/2017 dated 09.01.2018 and after compliance of norms

/7w "’7\ 40 :ge pporary revocation of closure order was issued vide order dated 003-

p/48)
ey o 0

o § \\_ﬂ \BPCB/TF-HO /2015 DATED 31.01.2018 subsequently revocation order
=~ > . ‘
‘e .‘ -\
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i of emission from the stack attached to the Rotary kiln of capacity
of 100 TPA was taken and the same was analyzed and based on the
analysis, the Board has given a report stating that the unit has provided
dust emission control measures and the same is in order and there is no
emission as alleged. Apart from that, a report of fugitive emission
monitoring was also conducted near cooler discharge at a distance of 10m
away from the source of emission.

10) This Respondent respectfully submits that it was found that as against
2000 standard of fixed emission, it was found that the particulate matter
was 2343. Therefore the Board has imposed few conditions for complying
with and to achieve the standards within a short period. Though it is on the
slightly higher side, this Respondent has already initiated action to comply
with the recommendations and to reduce the quantity of emissions and
bring it within the standard prescribed by the Board. It is once again
reiterated that there is no Approved habitation within 1 km from the
established industry and the Applicants are neither residing within one km
nor residents of the village where the industry is located. Hence, the
Applicant, in order to gain mala fide intention, approached this Hon’ble
court by filing the present application. However, it is the duty of this
Respondent to maintain the standards prescribed by the Board as well as
the siting guidelines issued by the authorities from time to time. It is further

stated that the Respondent is ready and willing to abide any further

conditions imposed by the board for complying with the norms prescribed

——

and are ready to enforce the guidelines. The Respondent is

take all such measures, which are deemed as necessary to

vironment and also to prevent the control of abetment if any.
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" 1 This Res d
11) pondent respectfully submits that in so far as this Respondent is

r concerned, by order dated 02.08.2021, directions was issued by this Hon’ble
Tribunal to the 2 Respondent to submit the report. Based on the same, a
report has been submitted by the 2nd Respondent court by proceedings
dated 26.03.2021. Though the Respondent have stated that the industry

has installed all the air pollution control equipments and the same is in

working condition except for aviation recorder (ABC) which has been placed

by the unit on 30.03.2021 and the Respondents require a month’s time to

install the same.
12) To the shock and surprise of the Respondent, the Board has come

forward with a chart regarding to the penalty amount by which the

compensation amount has been estimated to the tune of Rs.1,71,20,000/-
(Rupees one crore seventy one lakh and twenty thousand only )at the rate of
Rs250 for totaling for a period of 856 days i.e. from 19.04.2012 to
29.11.2018. When already Board has granted consent upto 31.12.2025,

now the Board has come forward stating the violations for a number of days

without assigning any reasons.

13) This Respondent respectfully submits that as far as the Applicants are

concerned, only in order to gain fame and name has come forward to file

this application and when he realized and wanted to withdraw the said

application, which shows that the Applicant has wanted vindictive way of

penalizing the Respondent. The applicants are neither residing in the
vicinity of the unit, nor are they having any irrigation or agricultural
activities and hence for the reasons aforementioned, the Respondents
cannot be a party to this present application.

14)  This Respondent respectfully submits that in the counter, the Board has

clearly mentioned that the Aquatic measures have been installed by the unit

n is nearly 3.6 km away from the cluster of sponge units. Apart

t, there is no national or state highway within 500 meters from then

the Respondent, and that being so, arrival of i

LRSI
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an o = o
y further conditions i imposed by the Board in order to maintain the

standards, it is always open to the tribunal to direct the Board to carry out
further inspections and file a report to show the compliance provided by this
respondent.

16) This Respondent submits that they are committed to ensure that there
will not be any hazardous damage to the environment and they are willing
to comply with any directions of the pollution control board or this Honble
Tribunal suggesting to providebetter facilities with a view to ensure that
the impact on environmental damage. This Respondent has availed credit

facilities and is providing job opportunities to the local people as well.

For the reasons stated above it is prayed that this Hon’ble Tribunal may be
pleased to pass any orders by granting the opportunity and direction for
further inspection to the Board by dismissing the application which is
devoid of merits and take the submissions on record and pass any further

orders as it may deem fit and necessary and thus render justice.

/S

S VAL (T makT oA
Solemnly affirmed at Ballari this Before me - )

The Day of 12t Day of June 2021 and

And signed in the Pll'eisence of ]\)M W"f
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BEFORE THE NATIONAL
GREEN TRIBUNAL (SZ)

CHENNAI

0.A.28 of 2021

Kuruba Shiva reddy

And others

...Applicant
-Vs-

State of Andhra Pradesh and
8 others
...Respondents

COUNTER AFFIDAVIT
FILED BY 5TH
RESPONDENT

M/s Aiyar and Dolia

Counsel for 5 Respondent



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

(APPLICATION UNDER Sections 14, 15 read with Section 17,18 of the National Green
Tribunal Act, 2010)

ORIGNIAL APPLICATION NO. 28 OF 2021
MEMORANDUM OF PARTIES

IN THE MATTER OF:

1. KURUBA SHIVA REDDY
R/O Name Kelly
Bommanhal Mandal, Ananthpur District
Andhra Pradesh - 515871
Mail: siva nas99@gmail.com
Mobile: 9494815592 and 2 others

...Applicants
-Vs-
1. State of Andhra Pradesh
Rep. by its Chief Secretary,
Government Complex
Velagapudi, Guntur District
Andhra Pradesh-522503
Mail: cs@ap.gov.in
Ph: 08632444461
And 8 others

. ...Respondents

INDEX TO TYPED SET FILED BY 5TH RESPONDENT

Ministry of
Environment and Forests to the 5t Respondent
regarding the approval for environmental clearance,
Closure order issued
Respondent

from the 5t Respondent to the
Respondent requesting extension of time
Installation and Commencement of ESP,

Respondent.
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Respondent to the 5t Respondent. 7

e R R e

9. 06.11.2018 | Auto Renewal of Consent and Authorization Order

by the 274 Respondent to the 5th Respondent. %@‘
10. 27.02.2019 | Revocation of Closure Order by the 2nd Respondent

to the 5t Respondent. 2 g’
11. 20.01.2021 | Renewal of Consent and Authorization Order by the

ond Respondent to the 5% Respondent. 3»_’;—
12. 27.1.2021 | Renewal of Bank Guarantee submitted to 2n¢

Respondent L{ 2
13. 13.03.2021 | Purchase order of TPD kilns by the 5th Respondent :

to M/s Subtleweigh Electric (India )Pvt Itd., Lol
14. 18.03.2021 | Letter from the 5t Respondent to the Sth

Respondent to the Forest Range Officer, Anantapur LA‘ o+

District.
15. 31.03.2021 | Sales Register of Charcoal and Waste of the 5t

Respondent to various Corporations and Traders. Lré?
16. Photocopies of the Storage of raw material in the

closed shed.

Certified to be true copies of the Original

Dated at Madras this the 18t day of June 2021

/ f;f'//} M/”’/

Counsel§ér 5th Respondent
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*“%E.i twr m;}iemewtmg il
a*‘* "{; the Qag;@aa% Qﬁw ' i‘,i@f

: s;%%ays@g,t
?@ﬁ"{} i aﬂy “imzw w‘%}i}{%‘% %mg%i;%gz;rag&mgmta*&m%g ﬁ

website and ﬁ?‘?g@ %?Ei‘%&’im the. %:3&“’% 3&*‘ {;f?m e ¥ shali simultaneot :]fg %353 sent w.;
< The mggﬁaﬁigﬁ e Zonal G?‘f@m o
= , o

% §§w

i »‘:%x %’éﬁ?ﬁf%‘ﬁ? é’%ﬁg}{%i% on the sialus of e
: %’%ﬁﬁiﬁ@ mmz{g ff%

The enviinmental s m ’imii for m@ smaﬁmﬁi y%r Mi%mg o f!&ffm % Formy
S '

;}fs:i as m%m%@a& wé it Emz%fg}ziméai {Fmiamt%mé Bules.
o subsesuently, shal sloo be putonthe website o ine company

p@ﬁ%%@ﬁ {,‘i i




alonowith the slatus of complisncs o etvichmentsl f;ﬁnd%twrzzs and shall also be
Benlic Pevesnecs Regine U o i UOEE & Bangaiore by eman

= z%z& Q{f&;iw that the project has been ae::f;mc%a{:i
Dy the Ministry and copies of the clearance latter are

b and ey alen be seen of Websns of tie Ministy of

et m;:% Earests at hBltpienviornicin This shall be aivertised withiy

B - caie of issue of the clearsnce letior at el mdu e
Hewsmae s ma% S oviisl ticulder e e fegon of whith are chall be in the
vernaculay languaie of the bealit ty soncermed and 2 copy of the same shagid be
forwarded 1o the Regionsl e 2t B Bangalore.

xy,

Mmising :
e o fmm 2 g}fﬁ}%ﬁf of z?;e g;tm;ﬁ;«{::z = toncemed
6 he dete ol commencing the land de ’?miﬁpmwf‘%’i wiork

b o

a T %ﬁimmm PRy fevohe orsusnehd The clesranre F 1m§3&mﬂsﬁm§iﬁﬂ Grany of s
above conditlons is pal salinfaclory :

9 '%“z i"@ém;@w feserves the right to stinulate addifional congi ions fmm{ﬁ f’sﬁuawams
fic Uodpany in o lifve bound msnner shall implement Hiase C:E:}?‘é»:&d{sﬁ‘% L

10 ﬁﬁ%‘ appeal Ao gaist i envioementsl clearance shal e With the I’éa‘ii@z}& ,
Enuronnent ,&z}mﬁmﬁ Mu?m*”% T preferred within o ne flon of 20 davs o ;} estibed ur@ﬁez
' ol the National Envi ‘onment Appellate Act 1857,

5

Sacton o

i1l The above sondiions shall e an f&fmﬁ Fies ol amder ?1%3 provisions z:f? ?hf; Wafez
{Prevention & Confrol of Dol iition) At 1974 e A [(Provention & Control of Pollition) A
1881 the Environment Prolecton: A 1988 Harardous YWastes {(Managenient, Haﬁdfmg
and Tra asboundary Movement) Bules 2008 and e &%%;%c {;ﬁgmanﬂe} miakz‘;ty At iae
gono vt e amendments and rides ,

Lopvia

ioihe ;zguawg}, State Department of Enviicriment. Covernment of Andhra Pmﬁe&%
‘Mantralaye, Hyderabiad, -
2. The Chaimman: Central I Polluion Contrsl Board, F’arz%«;ﬁ@ Bhavan {?::@»mmwﬁzﬁﬁ&*
Complex. East Arjun Nagar, Deihi 110032 : } , -
4 The Chamman  Andhra Pracesh Stae Paibiion é‘:e}nim *ﬁmrﬁ 2“‘*’* ?%mr HUDA
ﬁ&mﬁ %’sf&:@ L - = Nagae Hyderabad 500038 :

4 rests (Central), Regional Offies (57) Kendriys Sadan, Mh

Ve Boag %ﬂ‘{ya{m@m«%{qz Bangalore 560034 '
g sy g;f Ehvirsnment -and Forests %rym&r@n %mfan CQQZ
8
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Dr. P, Ahujarai)
Scientist-F










S Eana
: ;‘v&%‘ﬂ&%{m&

Ve, © THE MEMBER SECRETARY, = “’“%@f:; 20146 -
Andhra Pradesh State Fo I Board. L5y ; ,
Indusirial Estate,

HYDERABAD.

Resoecied o0

b %quest for L}tiﬁﬁ zaem- f,sf mm& ar }mia%%amﬁ & C{}mm;sssmwg z;ff fi‘ﬁ?«- ﬁézg

R&f %{m C};’éw i‘@i} &@3@3&@{:@{{? *-ié};‘ 335 Dt{f.ig,l&zmg,

We came ;td’] M’?ﬁwiﬁ‘}f the sbove said order, your goodself waﬁ' instructed to The

Superintendent Enginect (Operations) Southern Power Distribution Company of A Pﬁ
Lie Anaat&fmamu 10 disconnect the power supply to our company. Accoi rdli ingly
the said authorities, hava ﬁﬁ{:{;‘mf’mﬁﬁd the ¢ ;{}mzf“ supply on- ﬁ%f%f%iﬁ

1

- and cominissioning.  After so p
 willing to supply the ia%af‘s{;e; ez;u;gmﬂhmﬁf Erection Worke and comimission the

I t?}zs ce}ﬁn&é{:‘{fm} w& Wi m mf{}rm ‘ihe« f@?%aw;rzw

Szﬂm the ;ﬁf@;}tmﬁ of the our mf:?ﬂﬁ%w we are facihg so many ;}mbiema to a)
Procure the raw matenial due toban of Mining Activiies, b) Labour Problem C)
Power Cut D) Huge Losses.  Even though we are i i ﬁﬁn{:zai crunch, we have

provided the employment Directly and Indir @c:i:y for 250 to 300 members,

,erzt by way of Taxes and Duties. Since the
es are drastically reduced by Rs.10,800.00

provided  revenue fo the i@ve?
yaar 2&&4 2:%1;3 &mngeﬂ Z, on

We have ;ﬁ%&zm | Purchase ¢ mef: r on M/s.Enviro Care Fi [rations & f:?y&tem, bﬁA

Satish Mukhergee Road, iasf:@%%m’{ia- ?Qi}{;?e towards Supply, Ereclion & Installation
of ESP. The suppliers su i some of eauiprionts, done some of Ereairs:m?
works and i«,w;};)w S wggﬁy of the balance equipments as well as erection
ny tiscussions had with the party given his

ESP with 1 Dec' 2015, The = supplier not fulfill his promise, due to this we have.
§§z{§f’&é Re 70 Laes for not refund of Advance. : '

Lok 2




e

3. Further we have ??’Qﬁéﬁ a i}%mé Order on Trunkey Basis on M/sMaha Infro
Constructions, Ruurkela, & copy e same is enclosed for your reference. The

party ‘was started ih f‘awmﬁm;! Installation works and also ordered ii’m
required balance equipments  duing Jeouary” 2016,  The said party also
conficmed to compiete he. ﬁ{ﬁ{:‘iiﬁ?‘; ?&5%2%23@?% Commiissioning with in by 3&1@;@%

e f&a;;% you may consider our f@@@%ﬁ simpatitically and give time.

. Thanking vou sir,

4. Inthis s;iuatsan e gmwm 5 gwﬁmﬂ lon will effect fm the conipistion of the Esp ,
with. in July’ 2016 and this mey effect ours fund flow also. We onee again
humbly request yolr ge&{igeﬁ to give 6 months time to complete the ESP as a
special case and also request you fo kindly instruct the Superintendent Enginser
{Gg}eratgam}, Centrai Power Distribution mm;aaﬁy of AP Lo, Aﬂﬁﬁtﬁ;@m amu o

mmnﬂ%mﬁ i:h&f: ?ﬁwez* Stiobn

Yours faithfally,

Endenzs () WHK Sche

"{l?mé}z« % e i:;"”:‘

e

‘ é»,;?«% ot P MM@{ werk evelon %ﬁ‘é/ = Sfi:}




ABCto %—aﬁeaz %xchmx&ﬁr §} .

%ﬁﬁLLﬁ‘f&PiﬁVﬁTﬁ LIMITE

: Mw@% : mz mmmma,«x Aze:mmmﬁ DIsT,

s fﬁ &z;fzmk SCHEDULE

24 ANCEE

iz:zfzt;m zmz:f Weéﬁmg

, Fr@m 05,02 7016 to. Muiane

Hear ﬁsxr*h&nger Cammm, swas,mg, Maﬁmh*mgﬁf Interna s

From 21 Qi,}{liii} 1o Qﬁi {‘3 E@%ﬁ{-}

. Hcai Exz:fxaragezr m;t M o EE&? 21‘%§t‘3£ Qmﬁ; aﬁé 3%(:* Lupgszis, Weldng e

Qmm gres 281{5«?{} ?‘ﬁ 08 2056

Eﬁz} inle nozrtes. ﬁ*‘*i{f?i’i 5 asmm%ﬂmgam ESP: casing internal Welding and batania aterials
‘ g:vmmremem : , -

From z»é,azé;gszs 10.20.04 2016

i,{‘!

mmm pigt f@gr;ﬁ for fﬁ%’

- me 2{} {}a 2016 w =0 Qﬁ% zl{}lfi L
i ;ESP mzemai zzssém%z ;z’xg nd {:bzmssey adéesr am:% saussion oo g}iaﬁmm

}mm 01052016 60 2505, .«zf}?ﬁ

ESP ot et g{g fan m?a% {%uz;i ar factzfm 10 Tt mree f:ﬁzmm&y Tt ﬁrz‘eﬁz;m

- ;ﬁmi’t‘l 2@ U5 .gi'é}iﬁ s b f}ﬁ 2%’}1%

, Ef&i’“i@ﬁ 9" ﬁaﬁff: i?izs:t Heat Exaﬁaag@r m £E§? m;ez tiley

. me @5«{35 Z{}}E 2:9 15 1&% é;ﬂ{i

o ﬁ;};

Ei’ﬁﬁ’;ﬁn of teta Esp fiucis ﬂm% mwi"!tmﬂ and ¢ E&t?;i{;&% Wk

From 16.06. ng 02506, vmf;»: o

ﬁﬁmm%ﬁzm mg mf Esp mcf wmmmaﬁ t:zgmmtmﬁ ‘

 From ?6 i ?ﬁiﬁ o 25 07 3%}3@ ,

 For Siv Stesls & Alloys P, .

g
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ANDHRA PRADESH POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, A=3, INDUSTRIAL ESTATE, Phone: 040-23887500

SANATHNAGAR, HYDERABAD - 580 018, Fax: 040-23815631
Grams.; Kalusya Nivarana
Website wwwi.apspehiorg

Regd. Post With Ack Due

Crder No. 003-23/APPCBITE-HOR2015- ; Dt 18.02.2018

IEMPORARY REVOCATION OF CLOSURE ORDER

Sub: APPCB - TF — HO - M/s SLV Steels and Alioys Private Lid, Sy.No.13,
14 & 16A, Nemkal(V), Bommanhai(M), Anantapur District - Industry’s
request for Temporary Revoeation of Closwre Order - Temporary
Revocation of Closure Order - Issued - Reg.

Ref: 1. CFE order No. 180/PCB/CFE/RO-KNL/HO/2011-1719, dt.13.09.2011
2. Closure order No.23/ATP/PCBITF-KNL/2012- 134, dt. 24.05.2012

- Order No.23/ATP/PCBITF-KNL/Z01 2157, dt. 22 .06.2012

Order No//PCBAF-KNLAZ2012-283, 4t 10.07.2013:

Order No.23/ATP/ PCB/TF-KNL/2014-488, dt. 21.04.2015

Lr. No. Sponge Iren/PCB/ZO-KNL/2015 — 517, dt. 19.06.2015.

Order No: 003-23/APPCB/TF-HO/2016- Dt19.12.2015.

Industry Requestistter dt. 08.02.20186:

Note approval by the Chairman on 16.02.2016.

FEK

©IN O O R

Whereas you ure operating the industry in the name and style of M/s SLV Steels and Alloys
Private Lid,, located at Sy.Ne.13, 14 & 16A, Nemkal(\), BommanhaliM), AnantapurDistrict to
manufacture Sponge fron. :

Whereas vide reference 1% cited, Board issued Consent For Establishment to the industry to

manufacture Sponge Iron ~ 66,000 TPA and Captive Power Plant — 8 MW. with a project cost
of Re:61.80 Groves, ' :

Whereas vide reference 27 cited, Board issued closure orders to your industry for not providing
the air pollution Control equipment and non compliance of CFE conditionis.

Whereas vide reference 3™ cited, Board issued temporary revocation of closure order én
22.08.2013 for onie monthiLe. upte 21.07.2012 stiputating directions.

Whereas vide reference 4" cited, extension of temporary revocation of closure order ofi
. 10.07.2013 for a period upto 30.09.2013 stipulating the following directions:

1. The industry shall ulilize the Power supply for installation of pollution control equipment
only.

2. The erection and comimission of ESP shall- completed within three months.

3. The industry shall obtain Consent for Operation of the Board immediataly.

4. The industry shall:.clear off all the accumulated solid waste viz. Ash, Ironore fines, Coal
fines-efc,, stocked at site immediately and shall disposing scientific way.

5. The industry shall comply with the conditions stipulated in the CFE order and Task
Foree directions issued eatlier.

6. The industry shall submit fortnight report on implementation of pollution control
measures to Regional Office;, Kurnool and Zonal Office, Kurnool.

Whereas vide reference 5" dited, the Board issued directions to the industry for operating
withott CFO of the Board.

Whereas the Zonal Officer, Kurnool has reported vide letter dt. 19.06.2015 that the industry is
not complying all directions issued vide order dt. 21.04.2015. The industry Is operating the kiln
without air poliution control equipment and causing air pollution in surrounding areas.

Whereas the Board has observed the following viclations by the industry:

i. The industry is a major polluting industry operating without air poilution control
equipment (APCE) to the kilns since inception (i.e., 2012),




il " The industry has failed to comply with the directions of the Board and also operating
without air pollution control equipment Le., ESP to the kilns in spite of giving long rope
to'the industry.

fil. - The industry has not installed APCE i.e., ESP to the kilns as per commitment submitied

to the Board while revocation of closure orders df. 22/06/2012 and 10.07.2013 and has
mis-used the electrical supply for the production activity:

iv. The industry is operating without obtaining consent for operation of the Board and also
not complying with the conditions stipulated in the CFE orders and TF directions.

V.. The industry is releasing emissions through emergency cap of after burning chamber
(ABC) thereby causing air pollution in the surrounding area.

vi. The industry is storing iron ore, dolomite and dolochar in the open area and has not .

cleared off dil the aceumulated dolochar.

vii. The industry has not laid concrete roads within the premises and lot of dust was
observed during vehicular movement:

vili: Fugitive ‘emissions were observed by the Board Officials at material transfer points;
cooler discharge, raw materis! un-loading, product sepatation areg thereby causing air
pollution inthe surrounding area.

ix.. The Board Officials condusted am'bient aiy quality monitoring on 22/12/20414 and as per -

the analysis report; the value of particulate matter 3601 ug/Nm® which is far exceeding
the standards of the Board, thereby causing air pollution in the surrounding area.

Whereas vide reference 7" cited, the Board issued Closure Order to thesindustry on19.12.2015
for operating without air pollution control squipment ie.; ESP o the Kilns in spite of giving loag
rope to'the industry. ’

Whereas vide reference 8% cited, the industry requested to the Board for temporary revocation
of closure order stating the following:

s The industry is facing many problems such as in a) procurement of the raw material due to
ban -of mining activities, b) labour problems, ¢) power cut and d) drastic reduction of
product price and their by huge losses.

¢ The industry has enclosed putchase order towards supply, erection & installation of ESE.

¢ The industry requested to restors the power supply and to give 6 months time for
completion of erection of air pollution cofitrol squipment (ESP).

After careful consideration of material facts of the case; the Board hereby issues Temporary\\

Revocation of Closure Order for a period of 6 months with the following directions:

1. The industry shall’ utilize ths Powsr supply for instailation of pollution control
eguipment onfy,

2. The erection and commission of ESP shail complete within & menths as
comniitted vide fndustry letter dt08.02 3046,

3. Theindustry shall obfain Consent for Operation of the Board immediately.

4. The indastry shall comply with the conditions stipulated in the CFE order and

Task Ferce directions issued earlisr.

5. The industry shall submit fortnight progress report of eraction and commission
of ESP to Regional Office, Kurnool with the photographic eviderice,

Mis AP.C.P.E}‘CL, has been requested to temporary restore power supply to Mi/s SLV Stesls
and -Alloys Private Ltd, located &t Sy.No.13, 14 & 16A, Nemkal(\V), Bommanhal(M), Anantapur
District

You are hereby directed to note that, should you misuse this order to-eperate the unit beyond

the time period given to you and viclate any one of the conditions mentioned above, your unit
will be closed under Sec.33(A) of Water (Prevention and Controf of Pollution) Amendment Act,
1988, and under Section 31(A) of Air (Prevention & Control of Pollution) Amendment Act, 1987,
in the interest of Public Health and Environment and you will bes also liable for prosecution in the
Court of Judicial Magistrate First Class under Sec.41(2) of Water (Prevention and Control of

12




Pollution) Amendment Act, 1988 and under Sec.37(1) of Air (Prevention and Control .of 4

Pollution) Amendment Act, 1987, the punishment for which includes imprisonment for a temn
. which shall not be less than one vear six months and which may be extended to six years and

with fine.
This Order comes into effect from today i.6.,16.02.2016.
Sdi-
MEMBER SECRETARY

. To
Mis SLV Steels and Allays Private Ltd,

Sy.No.13, 14 & 16A, Nemkal(V),
Bommanhal{M), Anantapur District

AT.C.FB.ON

RN

JOINT CHIEF ENVIRONMENTAL ENGINEER

& UH-lI
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s ANDHRA PRADESH POLLUTION CONTROL BOARD

’ ‘“’*—"‘*&w ;;y“‘; v PARYAVARAN BHAVAN, A3, INDUSTRIAL ESTATE, ' Phens: 040-23887500
SANATHNAGAR, HYDERARAD -500018. 7 Fax:  040-23815631

\\ﬂ(@f‘w sxxwwm %

Grams ¢ Kalusya:Nivarana
Website wwwiapspebiorg

Fegd. Post With Ack Due

Order No. 003-23/APPCRITE-HO/2015- , D£16.02.2016

- Sub: APPCB — TF — HO - M/s SLV Steels and Alloys Prwat@ Lid, Sy.Ne 13, 14 &
18A, Nemkal(V), Bommanhal(M), Anantapur District - Tempcrery Revocation
of Closure Order ~ Temporary Resteration of power supply to the:industry by
Eastern Power Distribution Company of AP Ltd, — Directions issued ~ Reg

Ref: 1. Order No.003 - 23/APPCBIT F-HOROS dt19.12 2015,
: 2. Order No. 003-23/APPCBIT F-HO!’ZGT 5. dt. 022016

ELE

AR Pollution Control Board has issued Closure Order o M/s SLV Steels and Alloys Private
Lid, Sy.No.13, 14 & 16A, Nemkal(\)), Bommanhal(M), Anantapur District on 19.12.2015 The
Board requested APERPDCL for disconnect of power supply fo the industry vide reference 1%

cited.

A.P. Pollution Centrol Board vide ref. 2™ cited, issued Temporary Revoeation: of Closute Order
for period of 6 months. A copy of the Femporary Re\mcat ion of Closure Order is herewith
enclosed.

In exercise of the power vested with A P. Pollution Control Board under Section 33(A) of Water
{Prevention and Control of Pollution) Amendment Act, 1988 and under Sec.34 (&) of Air
(Prevention and Control of Poll ution) Amendment Act, 1987 Eastern Power Distribution
Company of AP. Ltd, is hereby requested to temporary restore the power supply for period’
Bmonths to the mdustry-

This Order comes into effectfrom today i, 16.62.2018.

Sdf-
 MEMBER SECRETARY

 The Superintending Engineer (Operations),
APSPDCL., Ananthapur,
Anznthapur District

«,{@ENT CHIEF ENVIROR MENTAL ENGINEER
UH-lI




ANDHRA ?E%ﬁﬁ}gﬁ
P az’&?avara N
S&‘ﬂ

RED {Iiu zEoRY

Congsent Order No t APPOB/ENL JKENL (227 JCFO/HO /201 6

i"éf“éfii’”\é“‘ is hereby gmf: ed for Qp\,m jon under
Control of Pollution} Act, 1974 and undersection 21
1981 and amendments thereof and Author
Wastss [Management & Transbou ,éa”y Moveme
there tnder [hereinafter referred 1o 25 'the Acts,”

Rule &
Rgéea 2008 and
Rufeg’) to

isation

=7y

M/s. SLV Steels and Alloys Private Limited,
SvModl, 14 &£ 164,

Nemkal{V}, Bommanhai{M},

;%naramgur District.

Brmail glvsani@ezmall.com

(Hereinafter referrved to as the Applicant’) authorizin
the efflaents from the outiéts and the quantity of
detalled balow:

i10utletsfordi scharg of effinents:

 toaperate the i
ay ;;ﬁ;s*w‘; per hour

Al

Outlet No. | Dutlet Description Max Daily
Discharoe
1. Cooling blow down 40 KLD
2. | Domestic 8.0 KLD ak it

11} Emissions from chimnevs:

Chimney Ne.,

Avtached the Rotary m%m of capacﬂv 1007

P o b

*

Mttdached to D.G set of capacity— 2 x 300 KV A

. iii} HAZARDOUS WASTE AUTHORISATION {FORM -1} [See Rule & (2)1:
M/s. SLV Steels and Allays Private Limited, Sy.Ne.13, 14

Anantapur District is ﬂféi‘&i}j graited an w{?f‘ﬁ ation

reception, storage, treat
HAZARDGU ,’%MAS'%‘?S WITH

RECYQ%E%Q P imﬁ:

Name ofthe

5. Mo o Stream
Hazargous waste
1 Used oll 5.1 of Schedule~]

DIGEEssors /

SSLRE wD AR

Thisconsent orderisvall

dto manufacturing the

SLNo

Producis

2 Soonge iron

&5,500 77

Ti‘ns 0¥

yrther subject ©o the terms and conditions ing

?{iex 3

deris swmct to the provisions of “the Acts’ and

W3

Ruleg'a
t the s

ctic]
N
;;gﬁ,{at {aoe iy




¢ & Hazardous Waste Authorisation shall be valid for 2
vof Gotober 2018,

Sd/-
MEMBER SECRETARY

’5‘{3
g. 3@ Steels \mﬁi Alloys Private Limited,

/ achvity of the industry, which result in,
- wiglation of standards stipulated in this order
ezia;s o the Collsetorand Distriet Magistrate and
lischarge [ emission below the lmits.

z‘wwz maiys;s of waste water discharges or emissions through
wed in this order-on quarterly basis and submit to the

Bt

of Law and éhsté’e Government of India
uld be foliowed as applicable.

4t ea&x} at *}ﬂ%’ﬁ;{:iy visible plapes at the foain
éésf:&aygﬁ standards alr emission standards, hazardous
%0 and exhibit the CFQ order at a prominent place in the

actory ‘g}‘”fﬁ‘“i\{}&

in this consent order, the Board hereby reserves the
rand/or all the mﬂdm@ns imposed herein above and
i the purpose of the Acts by the Board.

hing von ‘;a;mzf%
tew o/ revok
as deemed E

(7;
v
e

ess returns in Formel as reguired under section (5] of Water
, Eim} Cess Act, 1977 on or before the 5th of every calendar
tity of water consumed in the previous month along with water

it i%ﬁvéf'c:,azztmt Statémient in Formm V before 30th September every
es, 1986 & amendments thereofl

B

ol

cations through Online for renewal of Consent (under Water
forethe date of f expity of this order, along with prescribed
e afled compliance of CFO conditions for obtaining Consent
immediately submit the revised application for consent o

s

nge in the raw material used, processes employed, quantity

G LRT o e 3
erYvatgranc

fxf bbrainig *@mar 3%2‘%&?155&35} of the State 9{9%&?3@ m{mtz‘o«

sder made by the State Board under Section 25, Se,ﬁjm 26,
1974 or Section 21 of Alr Act, 1981 may within thirty {;%.ays from the
¥ 15 communicated to him, prefer an appeal as per Andhra ?r%é@sﬁ
Rules 1982, to Appeliate authority constituted under Section 28 of
+d Dontrol of Poliution) hi‘tl 1974 and Section 21 of the Air(Prevention

Art, 19871,

ustry shiall remit water cess as per the assessment orders as and

¥ (‘ anﬁe m t 18 m&mgeme&i shall be mfcr ma .
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WATER POLLUTION:
1. Theseure
permitted watsr consumption:
S Ko | Purpose
1. | Cooling makeun
2 Dustsupprassion
3, Domestic

. TOTAL:
2. Theindustry shall provide separate flow meters for assessing the wat
cocling make-up, Dustsuppressionand Domestic purpssgswithin 124
b, dt.30.08.2016 ‘
AR POLLUTION:
3. The emissions shall not contain constituents in excess o

e Fhses
commitied

below:
Chimney No. : Parameter
1 Particilate Matrer

4. The industry shall complete erection and commission
18, ESP to the kin by 310820146 s committed by th
thecompliance tothe RO, Kurnosl
A sampling port with removable dommy of not lessthan 1
within one week ag comimitted videdr. dr30.082016, 11 :
digmeter of the stack form the nearest'constraint such as bends eip,
ladder shall be provided below 1meter of sampling vort teatdomm
instrumerits. A 15 AMP 250 Vplug pointshall be prov
6. The industry shall install continuols onling stack mon
within & months as cornmitted vide Ir. 8308082016,
7. The industry shall imstall 4 Ngs. of CAAOM stations and mal
¢clusters of DRI units inupstream, down strean, near fofestata &l
PMyg; 02, NOx duly consulting Regional Officer.
The proponent shall provide interlociing system within one mds
raw material feeding to the kiln woeuld bestopped in ease of the en
limit o BESP fails a8 conmnmirted vide It de.30.08.2014,
9. The industry shall provide acivation recordsr with :
Combustion Chamber (ABC) eap within one month as commitiad
10, The industry shall complywith amblent alr quality standardg o
less than 10um) - 100 ug/ m3; PM2.5 (Particulate Matter size less

yyt
[edes

v

itoring systems Yor

o
<
e
i
£
ey
e
&

oommoniter

Noise Levels: Daytime
Nighttime {(10PMto6ANM)-T0
11 The fugitve emdssions level of suspended partipul

%

ug/m?® at e distance of 10 m from the monitering locations identified
raw material handling area, crusher aves, vaw raaterial fed area, o
product processing area wherg fugitive dust emission generat

measurement shall bedoneon 08 hours basis with highvelime sampler,
: o

JThe industry should comply with emission Hmits for DI
the Notification G.8.R. 5208, dated 01.07.2003 under
Rules, 2003 and 458 448(E), dated 12.07.2004 under the B

o
g

Second

Amendment Rules, 2004, In case of DG sets of capacity more W cotply
with emission limits as per the notification GSR 489(E, dated 09.07.2002 ot Serial No&g,

under the Environiment (Protecton) Act, 1986
13. The mdustry shall install separate epergy meters for operation of air
equipments and maintainrecords for the same;
GENERAL: -
14, The industyy shall siot mianufacture any product other than thow
without CVE & CFO «of the Board. The industvy shall not increas
permitted canacity mentioned i this order, withoutobiainh
15. The industry shall provide permanent water sprinkl
crusherarss, feed belt conveyors ares; RM stock houss aregiconier
areg-and along the internal roads as committed vide Ir.dr30.08.2016.

1

Y

w
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har, Iron ore fines and dust rom APCE on
ﬁoﬁ ig aﬁy Q?vﬂ storage of the above solid wastes in the

saste shall not be stored more than one week generation. The'solid
¢ Dustirom é\?{xi‘% which 18 stored in the premises shall be

BV T
VUM L Tons an

congrete or asphalt internal roads within & months to avoid fugitive
sllowing records and the same shall be made available tothe

cords and Uentral Excise Returns,
treat x,é andrecycied

ste g@;*é?’&i@u antdispose G

te (NON HAZARDOUS }as follows:

sitred vide I 86230.08.2016 and sabm:t the complignce to

ity Disposal Option

D Shall besold outto the brick manufacturers.

1957TPD Shall be soldto cement brick manufacturers:

TPD Shall be re-uged in the process/sold o cement
brick manufacturers.

’
e
) on weekly basis to the Regional office, Kurnool and - Board office

ance report on the conditions mientioned in the consent
Office/Zonal Office of APPCE.

f"s‘éz in 33% of the total area during this monseon. The
es for survival of the saplings planted.

P housekeeping in theplant o “eraises.

SCHEDULE-C
[Seerule 6(2 3}‘
TORISATION FOR OCCUPIER OR OPERATOR HANDLING
HAZARDOUS WASTES]

Z?arwa% &z é}m& ng tes Q‘f anagementand Franbhom;d“sw

oock

2

ve hazardous waste for more than 90 days-as per the Hazardous &
mentand Transboundary Movement) Rules; 2016

o
:

F WWaste D
arhirersy/ é palers on buvback basis.

4 T lustry shall maing 6 copymanifest system for nspm‘tatmn of waste generated and
cerned Regional {}f;m APPCB. The driver who transports
acquainted about the procedure to be followed in case of an
sporter should carrya Transport Emergency [TREM) Card.

v properrecords for Hazardous Wastes s sfated i Authorisation In
air ofih

eturns in Form- 4 as per Rule 20(2] of the Hazardous & Other Wastes

{Manageme cundary Movernent) Rules, 2016,
Sd/-
MEMBER SECRETARY
'?;x
Wg& S:};f é’%:@agg 8
&

Memka
Anantay

3 2

o the above works [Condition No.Z, 4109, 15

iland Used L Amd Batteries ina secured way in

18



N ANDHRA PRADESH POLLUTI

Ty Paryavarana Bhavan, A-II, Indusiria e,
s o B o ‘; B PR
W Sanathnagar, Hyderabad-5

Phone : 040-23887500, Website - W

| ATEGORY
CONSENT & AUTHORISATION ORDER

Consent Order No : APPCB/KNL {ZNMZE%?&;E{EH{&{Z&} 7-

CONSENT is hereby granted for Operation under section 25/26 of #h
Control of Pellution) Act, 1974 and under section 21 of Air (Prevention & ]

1981 and amendments thereof and Authorisation under Rule 6 of the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules 2016 and the
there under (hereinafier reforred o as ‘the Acts’, “the Rules’) to:

“M/s. 80 Rzmm;;aneya ispat Pyt Lid,
Sy-No.17A & B, 14 & 164, Nemkal(V),
Bommanhal{M)}, Anantapur District.

(Hereinafter referred to as "the Applicant'} authorizing to operate the indus:
the effluents from the outlets and the quantity of emissions per hour frov
detailed below:

i} Qut lets for discharge of effluents:

OutletNo. | Outlet Description - Max Daily ' Point of Disposal
, Discharge
1. Cooling blow down 4.0 KLD Recycling / ash quenchi
2, Domestic ] 8.0 KLD Septictank followed }

ii}) Emissions from chimneys:

Chimney No. Description of Chimney
1. Attached the Rotary Kiln of capatity 100TPD each -7 Noa.

2. Attached 16 .G set of capacity 300 KVA each —2 Nos

iil) HAZARDOUS WASTE AUTHORISATION (FORM ~1I) [See Rules (235
M/s. Sri Ramanjaneya Ispat Pyt Ltd, Sy.No.174 & B, 14 & 164, Nemlkal(\)
Apantapur District is hereby granted an authorization to gperate 3 f v o
reception, storage, treatment, transport and disposal of Hazardous Wastes nan el

HAZARDOUS WASTES WiTH RECYCLING QPTION:
Name of the |

5. No. Stream wanti Disposal Option
hazardous waste e Q , ty il
1. Used oil 5.1 0f Schedule~1 | 100 LPA.

|

This consent order is valid to manufacturing the following products along with

SLNo Products

1. Shonge Iron

?his order is subject to the provisions of ‘the Acts’ and the Rules’ and ordersmadet
further subject to the terms and conditions incorporated in the schedule AB&R T
order,

¢ to this




AR ML WRL W BV A Sinbal B US  Wdo T AU ica il Saladi. U8 Vi ML @ Jeaiiig
thithe31% davof March 2022,

7 g

Sd/-
MEMBER SECRETARY

To.

Sy Mo dTAR B, faé&},{iﬁ ﬁeﬁzaa;%{%%;

L

’5»2‘ 1

i

&

Lnantapur District

EE, Zonal Office, Kurnoo! forinformation and necessary action.

as5), APPCE, Hyderabad forinformation

'%“"%e Environmental Engineer, Regional Office, Kurnool for information. The EE is directed e
it verification report on receipt of intimation from the industry about commissioning of

;/?a,ws/’/
i X 3 e

EF EN %%’igﬁéﬁf ENTAL EN%‘JE&EEER
{Unit Head -1V)

SCHEDULE-A
¢ condition in any industrial plant / activity of the industry, which result in,
) fluent / emission discharge and/ orviolation of standards stipulated in this order
! be informed to'thls Board, under intimation to the Collector and District Magistrate and
tak iate sctionto bring down the discharge /emission below the limits.

=
b
*
A
v
Ty
et
¥
o
jas)

!
£3
b

v
(8
o
poc
P

@
jovad
B

suld earryout analysis of waste water discharges or emissions through
yarameters mentioned in this order on quarterly bagls and submit to the

regulations Aotified by Pv" inistry of Law and Justice, Government of India
bility Insurance Act, 1991 should be followed as applicable.

s‘;’“ éd put up two sign boards (6x4 ft. each) at publicly visible places at the main
e products, effluent discharge standards, air emission stamﬁaxds, hazardous
aa{i validity ¢F CFO and exhibit the CFO orderata prominent place in the

ithstanding anyt ‘:mg contained in this consent order, the Board hereby reserves the
right and powers (o review / revoke any and/or all the conditions immposed herein above and
o muke suchvariationsyas deemed fitfor the purpuse of the Acts by the Board.

HHfile the wa’*ef‘ cessreturnsin Form-lasvequired under section {5) of Water
: z“é Contro § c:;h;?;;mj Cess é‘zcé; ;9?1 on or befare the Et}; Of every calex}dar

1 Wuz:a;;;gs The mﬁas’if‘ii stiall remit Wxﬁ’ﬁi’x cess as per the ass&ssmerzt (}rée”s as and
when issued by Board :

The gy - shall submic Environment Statement'in Form 'V before 30th September every
rezr as per Rule Ne14-of E(P] Rules, 1986 & amendménts thereof

licant should make applications through Online for renewal of Consent (under Water
/ f;s;, at least 120 days Defore the date of expir y of this order, along with prescribed
and Ah Actsand detgiled comupliance of CFOconditions for obtaining Consent
“’%{Z‘zﬁs;w sheould ;;’;*:E‘“*acz;atﬁiy submit the revised application for consent to
tof any change in the raw material used, processes employed, quantity
;‘%ﬁy of emissions. Any change in the management shall be informed
”‘gz}? authorized should not let put the premises / lend / sell / transfer
mises without obtaining prior permission of the State Pollution Control




9. Any person aggrieved by an order made by the State Board under
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may w th
date on which the order js communicated to him, prefer an 1 appe i
Water Rules, 1976 and Air Rules 1982, to Appellate zmzbarzz:y CONSH *ﬂ‘?‘f:”
the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 ,;f
and Control of Pollution) Act, 1981.

SCHEDULE-R

WATER POLLUTION:
1. The source of water is borewell / water tankers {purchased from o
permitted water consumption: -

S.No | Purpose Quantity (KLDY
1. .| Cooling makeup 30.0 KLD
2. Dustsuppréssion 7.0 KLD
3 Domestic ) 1@ OKLD
TOTAL: : G KID

Er

2. The industry shall provide separate flow meters within one month for assess

consumption used forcooll ng make-up, Dust suppression and Domestic purposes,
AIRPOLLUTION:

3. The emissions shall not contain constituents in excess of the preseribe
beiow:

its mentioned

Chimney No. Parameter Emissie
1 Particulate Matter 50

4. The industry shall carryout operations only after commissioning
prier intimation to the Regional Office , Kurnool,
5. The industry shall comply with the following directions stipulated in the revocation of ¢losure
order issued to the industry by the Task Force on 10.03.2017.
a. Theindustry shall complete the erection of ESPin all respects and commission within
three months as committed by the ma wemeﬁt :
b. The industry shall provide individual energy meters to all the
equipments withinone month Hime and shaﬁ mgintain proper:
¢. The industry shall provide permanent water spriniklers all gé ong
raw material storage yards, dolochar storage yards within one mor
d. The industry shall concrete or asphalt the internal roads and work area within two
months.
e. The industry shall provide storage sheds for the storage of raw ma
avoid fugitive amissions.

control

ternal roads,

e provided
form the
fed below
D250V

6. A sampling port with removable dummy of not less than 15em diazz’z%?;m* sl
within one month in the stack at 2 distance of 8 times the diameter of
nearest constraint suchas bends stc. A plat form with suitable ladder E a
Loneter of sampling portto sccommodats %;hreﬁ persons with instriments.
plug pointshall be provided on the platform.

7. The proponent shall provide interlocking system within one month to th
raw material feeding to the kiln would be stopped idcase of the emissic
Himit or BESP fails.

The industry shall comply with ambient air quality standards of PM10 { Par
less than 10um) - 100 ug/ m3; PM2.5 (Particulate Matter size less than
502 - 80 pg/ m3; NOx - 80 ng/m3, outside the factory :}:emzses at
industry. Standards for other parameters as mentioned in the National Ambient
Standards CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009.
Noise Levels: Daytime (6 AMto 10 PM)-75dB(A)
Nighttime (10PMto6AM)-70dB (A}

o

.
all not @:z:mfsa 2060
; %

i

5 fEa
WS Areaige

raw material handling aréa, (:z'z;shey arca; raw ma’{ﬁfrza ;ea areg; £0
product processing area where fugitive dust emission generation is
measurement shall be dene on 08 hours basis with high volume sampler.
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SR, LAY E 2
5
Amendime

o O, Wellill L6000 GLHGEE LEC .QRVIPURILTIL (Fiveeluli ] setUl
Rules, 2004, In case of DG sets of capacity mipre than 800 KW should comply
B

imits as per the notification GSR 489(E), dated 09.07.2002 at Serial No.96,
vironment {Protection] Act, 1986. ’ T

vy shall not manufacture any product, other than those mentioned in this order,
2 "”’58 of the Board. The industry shall not increase the capacity beyond the
o mentioned Inthis order, withoutontaining CFE & CFO of the Board,

@GS% the solid waste Lz, Saﬁecha:ﬁ Tron-ore fines and dust from APC
Hey shall not be any open storage of the shove solid wastes in S:;e

sl waste shallnot be stored more than oneweekgeneration. The solid
ies i}“%f‘* arand Dust from APCE) which is stored in the premises shall be
rliest and submit the complianece to RO, Kurnool

v shall maintain the following records and the same shall be made available to the
Board ‘i}{fz als duringthe inspection.

sroduction details, RG-I records and Central Excise Returns,
vantity of Effluents generated, treated and recyf:ied

Books for pollution control systﬂms
/ waste generated and disposed

15. The industry shall dispose solid waste (NON E%AZARBQSS) as follows:

8. No. | Nameofthe Quantity Disposal Option
, waste ‘
1. Dolochar TOTED Hall besold out tothe brick manufacturers,

w ust from BESP 13.5TP0 Shall besold to cement brick manufacturers.

a8 1;&\7&5

Lad

iron ore fines 3257TPD Shall be re-used in the process/sold to cement
' brick manufacturers

industry shall sut m"* mmpiiaac& repf{xr%: on t‘(} conditions mentioned in the consent

reen belt i anarea of 3 acres out of the total area 23.26 acres. The
eiﬁ')p green belt in an area of 4.67 acres in the premises in the
eve ;3% green belt of the total area.

o shallmeinteingood housekeeping In the plant premises,

SCHEDULE-C s
[Seerule 612)] :
{CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING
HAZARDOUS WASTES]
1. The operator should follow the Hazardous & Other Wastes (Management and Transboundary
Ms:;»gf?eﬁ’s} Fules, 2016 notified by the Ministry of Environiment & Forests, Government of

2. Theindustry shall not store hazardous waste for more than 90 days as per the Hazardous &
agement and Transboundary Movement) Rules; 2016.
3 store Used / Waste Oil and Used Lead Acid Batteries in a secured way i
Lits disposal to the manufacturers / dealers on buyback basis.

The industry shall maintain 6 copy manifest system for transportation of waste generated and
a copny sha éi be su‘ﬁ‘mﬁaé to concerned Regional Office of APPCB. The driver who transports
Hazardous s ?3333 s*z{;‘:;; Je we?% acquainted abeut the procedure to be followed in case of an
sit. The transporter should carrya Transport Emergency (TREM) Card

22




*5. Theindustry shall migintain proper records for Hazardous Wastes state
FORM-3 and file annual returns in Form- 4-as per Rule 20(2) ofthe Haza
(Management and Transboundary Movement) Rules, 2016.

To
«”” M /s.Sri Ramanjaneya Ispat Pyt Lid,
Sy.No.17A & B, 14 & 164, Nemkal(V),

Bommanhal{M)}, Anantapur Distrigt

//TCFB.O//

5,

ENVIRONMENTAL ENGINEER

JOINT CHIEF
5 {Unit Head -1V

o
5

rdous & Diber

g
3 A
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ANDHRA PRADESH JQ&LL’T ON CONTROL BOARD
D.No.33-26-14, D/2, Near Sunrise Hospital, Pushpa Hotel Phone: 0866-2436217

‘Gentre,Chalamalavari street, Kasturibzaipet, Vijayawada — 52& ] Grams': Kalusya Nivarana
: Wabsite rwwwappeh.ap.nicin

?eqd Post With Ack Due

&@,EZEAP?CEMH &"F?ﬁ'{i\é LXZH‘S&

CLﬁSiﬁQE ORDER

APPCE — UM - TF = M/s. SL\! Steels and Alioys Private Ltd, Sy.No.13, 14 &
16A, Nemkal(V), Bommanhal(M), Anan‘tapur District - Non-compliance of Board
d;rec‘ﬂons Legal Hearing he h id on 28. 12.2017 -~ Clos re Order - Issued - Reg,

i 'CFE order No. '3SO/PCSICFC!R&KNUHC}ZZG?‘! ??19 dr13.08.2011
‘Closure Order No. 003-23/APPCB/TF-HO/2016- DL19.12.2015
- Temporary Revocation of Closure Order No.003- zSﬁA@PGSf’T F-HO/Z20158-
dt18.02.2016. t
. Order No.003-23/APPCB/UH-II/TE/KNL/2016, di.27.05.2018.
CFO&HWA Ordr No.APPCB/KNL/KNL/227/CFO/HOI2016, dt.06.09.20156
with a validity upto 31.10.2018. :
Extension of Temporary Revocation of Closure Order No.23/APPCB/UH-
HWTFIKNL/2017, d1.06.05 2017,
7. Alert Note No.B9 (1249/V&E/NR-2/2015), dt.12.06.2017 OF ﬁeﬁera
; Administration (V&E) Department.
8. Inspection of the industry by RO officials, %{umeaé on T2A0.2017 &
L 2211.2017.
8. Extemai Advisory Commitiee {Task Foree) ?\/ae%mg s held on 28.12.2017.

Ll P

vk

Py
& '

Fedek

?:“,35‘3 yau are operating the mdustry inthe name and style :in%%z’%fs 8LV Sieels and Alloys
,.?d,, kmateﬁ az Sy Na:13; éi & 16A, Nemkal(V), Bommanhal(M), Anantapur District ‘to

:m ihe Board vide reé‘eregace 1% cited, issued Consent for Eétabiésﬁmen? o the industry -
ire Sponge lron — 66,000 TPA and Captive Power Plant — 8 MW with a project cost
rores. i 4 :

‘the Board vide reference 2 cited, issued Closure Order o the induslry on
operating without air pollution control equipment i Le., ESP fo the kilns inspite of
D geﬁun{ty and time.

AS the Board vide reference i}f’j cited, issued temporary revccaézion of closure order on
2016 for sixmonth .6 upto ?6&8.20@6 with specific directions ‘comply therein

éréﬁas the Board vide reference 4" cited, has reviewed the ind ustry before External Advisory
£ mfﬁae {Task Force) on 13.05.2016 and issued ceriain directions to the industry on
27:05 28‘56

Whereas \;ide reference 5 ¢ ’ée{:* issued consent for operation tolthe industry on 06.09.2016 to
anufaatu*’e sponge iron - 66,000 t?‘ﬁ& (or) 200 TRD for the period upta 31102018

Wh aas the industry vide reference 6‘” ited, was agaln reviswed by the Exlernal Advisory
ce (Task Force) meeting on 24.03.2017 and issued Extension of Temporary
ion of Closure Order dt: 05.05.2017 for a period of nine mc&nﬁ%za & u;ﬁa 31.05.2017 -
CiﬁC directions. ; .

E&S the Vigilance & Enforcement Dept, Gowvi of A P . through a%eri MNote No.59
&E/Nr2/2015) dt.12.06.2017 recommended to inftiate ac’aoﬁ againat 8. No. of Spongs
s at Ananthapur District vide reference 7" cited, which was received through the EFS&T
vi. AP, vide Ir. Dt.28.06.2017. Wherein the Board was zn‘?@{méﬁ to initiate action as
ne commeﬂéai ons of the General Adrministration (V&E) Qsp‘i mmediately and 1o report
i mn taken 0 Govi. The obser\aat ions of the V&E Dept,, alert a:e as follows:

*Oﬂ venfzsatm of the recor 33, it was observed thal the 2bove industry'was carrying -
out production activity in violation of Board directions without obtaining CFO and also
without obiaining valid rsvsc:.ai’zcﬂ of closure order. '
Green belt is not Upto the required extent.




iy Internal roads were not developed.

iv)  The Board has re
complianoe of the
install APC equipm

v} Misused temporar
purpose of restorat

¥y Operating the DRI

Finally, it was recommended
pollution control eguipments a

WHEREAS vide reference 8" cited, the EE, RO, Kurnool inspected the industry on 12
& 22.11.2017 to verify the compliance of the industry 0 the Board directions and repor
the industry has not provided air pollution control equipment and the values of Particulate |

in ambient air are exceedin
monitoring equipment and als
permanent water sprinklers e

aveid fugitive dust emissions; storing the iron ore fines, charcoal and bag filter dust int
area in the indusiry premises and not furnished the bank guaraniee towards commiime

industry to comply with Board

CWHEREAS legal hearing was
Mesting of AP, Pollution
representatives of the 4 Nos.
noted that The Vigilance &
(1249/V&E/Nr-2/2015) dt.12.0

until pollution control equipm
sponge iron units have not prc
matter in ambient air are exce
- monitoring equipment and als
permanent waler sprinkiers 2
avold fugitive dust emissions;
srea in the industry premises
industry to comply with Board
informed that they obtained X
of E5P and will be completed
these four unils are operaling

any of the consent order conditions and not meeting Board’s standards. The EE, RO, K

nas giso informed that VEE 5

After detailed review the Com
operating the unit without com
ample opportunities and time

Soard hereby issue Closure Order under Sec.33 (A) of Water (Prevention and ©

Poliution) Act, 1874 and unde
Act, 1981 amendments thereo

Mis A.P.8.P.D.CL, has been requested to ciiscennecﬁfpéwer supply to M/s SLV Ste
Alloys Private Ltd,, located at Sy.No.13, 14 & 16A, Nemkal(V), Bommanhal(M), . Anz

" District .

. You are further directed to take note that if you continue 1o operate your industry aftér.re

i

at Ananthapur District, which was received from the EFS&T Dept, Govi. AP.
Dt.28.06.2017. It was recommended revocation of closure order shall not be given to the un

iewed status of the industry on 10.07.2013 and noted the non-
earfier directions as well as commitment given by the industry to
enf, but not complied. : L
ly power restored for the production activily, instead of the
on for installation of APC equipment.

Jnit without APCE to the kiln since inception in the year 201 2.5

revocation of closure mﬁ{sr shall not be given to the U
e eraclied. '

et

j the Board's standards, not installed continuous online
5 CAAQM stations, not provided interlocking system, ng
t the coalfiron ore crusher area, not provided internal.

directions.

conducted before the External Advisory Committee (Task

gh
Control Board on 28.12.2017 vide reference 9" cited
of sponge iron units attended the legal hearing. The ¢
Enforcement Dept,, Govt. of AP, through alert Note
52017 recommended to initiate action against Sponge e
3 units
-nts are erected. The Committee also noted that the 4 Nos. of

vided air pollution control equipment and the values of Particulale -
ading the Board's standards, not installed continuous online stagk

o CAAGM stations, not provided interlocking system, not provided

t the coalfiron ore crusher area, not provided internal roads to
storing the iron ore fines, charcoal and bag filter dust in the open
and not furmnished the bank guarantee towards commitment of the
directions. The representatives of the 4 Nos. of sponge iron units
snsent for operation. [t was informed that they started commission
by end of January’2018. The EE, RO, Kurnool has informes i
without any control equipment to the kilns and not complvin :

regularly pursuing the matter.

mittee recommended to issue Closure Order to the indu
pleting the installation of air poliution contro! equipments inspi
given, and causing poliution problems in tHe surroungings

- Sec.31 (A) of Air (Prevention & Control of Pollution) Am

this order, you will be liable ﬁ}{;’ prosecution Ufls. 41 of Water (Prevention & Control of Po %:%aér;‘ﬁ}
Act, 1874 and amendments thereof & Ufs. 37(1) of Air (Prevention & Control of Pollution) Act;

1081 and amendments ther
imprisonment for a term which
up o six vears and with fine.

_You are also dirscted to take
electricity supply to your ind
indusiry by means of digssl
prosecution Uls. 41 of Water
thereof & U/s. 37(1) of Air
thereof. ’

cof, the punishment under this section he ’pﬂnishabié with
shall not be less than one year six months but which may extend

Hote that the M/s.A.P.S.P.D.CL,, has been ordered to disconnect
'stry with immediate effect. - Should you resort to operate your
generator or any mechanical device, you will be attrac
(Prevention & Control of Pollution) Act, 1974 and amendimen
Prevention & Control of Pollution) Act, 1981 and amencm
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Sy.No.13, 14 & 164, MemkallV),
Bommanhal (M),
Anantapur District — 515871,

ot o

necessary action.
= Superintending Engineer (Ope
craation.

SEGED

formation and necessary actio
ironmental Engineer, A.E.

mfer comes into effect from fe:m?@y ie 09.01.2018.

?\é‘&s SLV Steels and Alloys Private L dl,

= Managing Director, Southern Power distribution ¢ empéﬂ
5/A, Srinlvasapuram, T:ruchamcr Road, Tirupati — 517508, Chittoor dist for information

> Joint Chief Environmental Mﬂgmeer AP, Poliution Cantm

g’ﬁm CHIEF

of AP Limited, - D.Np.1g-

raiions} APSPDCL., Ananthapur, Ananthapur District for

n.
Pollition Control Board,

CFEBO/

ENVI ?%&ME&%TA& E%GE ;
Y-l

| Board, Zonal Office, Kumool

Regional Office, Kurnool for

ztion and  is directed to report the compliance on closure orders within 48 hours. He
directed to submit the compliance report on disconnection of power supply within 48
along with energy meter readings & DG Set readings if any.

EER
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D.N0.33-26-14; D/2, Near Suririse Hospital, Pushpa Hotel Phone: 0866-2436217

Centre,Chalamalavari street, Kasturibaipet, Vijayawada — 520 010 Grams : Kalusya Nivarana
. Website :'www.appch.ap.nic.in
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Regd. Post With Ack Due

Order No.23/APPCB/UH-I/TF/IKNL/2018- Dt. 31.01.2018

TEMPORARY REVOCATION OF CLOSURE ORDER

Sub: APPCB - UH-ll - TF - M/s SLV Steels and Alloys Private Ltd, Sy.Nc.13, 14 &
16A, Nemkal(V), Bommanhal(M); - Anantapur District - Industry requested for
Revocation of Closure Order after partial compliance. — Temporary Revocation
of Closure Order — Issued - Reg.

Ref: 1. CFE order No.180/PCB/CFE/RO-KNL/HO/2011-1719, dt.13.09.2011

2. Closure Order No. 003-23/APPCB/TF-HO/2016- Dt.19.12.2015.

3. Temperary Revocation of Closure Order No.003-23/APPCB/TF-HO/2015-,

dt.16.02.2016.
4,  Order No.003-23/APPCB/UH-I/TF/KNL/2016, dt.27.05.2016.
5. CFO&HWA Ordr No. APPCB/KNL/KNL/227/CFO/HO/2016, di.06.09.2018
with a validity upto 31.10.2018:

6. Extension of Temporary Revocation of Closure Order No.23/APPCB/UH-
INTF/KNLI2017, dt.06.05.2017.

7. Alert . Note No.59 - (1249/V&E/NR-2/2015), dt.12.08.2017 OF. General
Administration (V&E) Department. '

8. Closure No.23/APPCB/UH-II/TF/KNL/2018-374, dt.09.01.2018.

9. Industry’s request letter di.18.01.2018.

10. Lr.No.205-ATP/PCB/RO/KNL/2017, dt.28.01.2018 of RO, Kurnool.

11. Note approval by Member Secretary on 30.01.2018. ,

12. Undertaking submitted by industry through Ir.dt.30.01.2018.

WHEREAS you are operating the industry in the name and style of M/s SLV Steels and Alloys

Private Ltd,, located at Sy.No.13, 14 & 16A, Nemkal(V), Bommanhal(M), Anantapur Disfrict to

manufacture Sponge Iron:

WHEREAS the Board vide reference 1% cited; issued Consent for Establishment to the industry
to manufacture Sponge Iron — 66,000 TPA and Captive Power Plant — 8 MW with a project cost
of Rs.61.90 Crores. '

WHEREAS the Board vide reference 2™ cited, issued Closure Order to the industry on
19.12.2015 for operating without air pollution control equipment i.e., ESP to the kKilns inspite of
ample opportunity and time.

~ WHEREAS the Board vide reference 3" cited, issued temporary revocation -of closure order on
16.02.2016 for six month i.e. upto 15.08.2016 with specific directions comply therein.

WHEREAS the Board vide reference 4™ cited, has reviewed the industry before External
Advisory Committee (Task Force) on 13.05.2016 and issued certain directi%ns to the industry on
27.05.2016. :

WHEREAS vide reference 5" cited, issued consent for operation to the industry on 06.09.2016
to manufacture sponge iron — 66,000 TPA (or) 200 TPD for the period upto 31.10.2018.

WHEREAS the industry vide reference 6" cited, was again reviewed by the External Advisory
Committee (Task Force) meeting on 24.03.2017 and issued Extension of Temporary
Revocation of Closure Order dt: 06.05.2017 for a period of nine months i.e. upto 31.05.2017
with specific directions. :

WHEREAS the Vigilance & Enforcement Dept., Govt. of A.P., through alert Note No.59
(1249/V&E/Nr-2/2015) dt.12.06.2017 recommended to initiate action against 6 No. of Sponge
Iron units at Ananthapur District vide reference 7" cited, which was received through the EFS&T
Dept., Govt. A.P. vide Ir. Dt.28.06.2017. Wherein the Board was informed to initiate action as
per the recommendations of the General Administration (V&E) Dept., immediately and to report
to the action taken to Govt. The observations of the V&E Dept., alert are as follows:



i) On verification of the records, it was observed that the above industry was carrying
out production activity in violation of Board directions without obtaining CFO and also
without obtaining valid revocation of closure order.

iy  Green belt is not upto the required extent.

i)  Internal roads were not developed.

iv) - The Board has reviewed status of the industry on 10.07. 2013 and noted the non-
compliance of the earlier directions as well as'commitment given by the industry to
install APC equipment, but not complied.

v)  Misused temporarily power restored for the production activity, instead of the
purpose of restoration for installation of APC equipment.

vi)  Operating the DRI unit without APCE to the kiln since inception in the year 2012.

Finally, it was recommended revocation of closure order shall not be given to the unit until
poliution control equipments are erected.

WHEREAS the Board has reviewed that status poliution control measures taken by the industry
before External Advisory Committee (Task Farce) Meeting held on 28.12.2017 and issued
closure order to industry on 09.01.2018 vide reference 8" cited for operating the unit without
completing the installation of air pollution control equipments and causing pollution problems in
the surroundings.

WHEREAS the industry requested the Board on 18.01.2018 vide reference 9" cited to
Revocation of Closure Order as they have completed the installation of air pollution control
equipment i.e. ESP to the DRI kilns, implemented the other poliution control measures.

WHEREAS the RO, Kurnool inspected the industry on 27.01.2018 and submitted the report vide
e-mail dt.28.01.2018 vide reference 10" cited. The observations are as follows:

» The industry was not in operation as the APSPDCL has disconnected the power supply.

> The industry has 02 Nos. of Rotary kilns with pre-heater of capacity — 100 TPD each.
The industry has provided dust settling chamber with wet scrapper, ABC followed by
heat exchanger with air cooled condensers and ESP (of 03 fields) for each of the rotary
Kilns.

» The industry has not installed continuous online monitoring equipment and also CAAQM
stations. The representative of the industry has informed that they contacted the
suppliers and shortly order will be placed for supply.

» The industry has provided interlocking system in such away that the feed to the kiln is
being stopped incase Air pollution control equipment to the kiln i.e., ESP is being
stopped.

» The industry has provided 100 Nos., of water sprinkiers and also 05 Nos., of rain guns

- along the stock house area, DSC building, kiln area, CCR building, Iron ore & coal
" conveyors areas, Internal roads to control fugitive emissions.

»  The industry has stored iron ore fines, charcoal and bag filter dust in the premises. The
Industry has proposed to reuse the iron fines and to sell off the whole stock charcoal and
bag filter dust within 3 months to the brick units.

> The industry has not provided internal roads to avoid fugitive dust emissions. The
industry has provided water sprinkiers along the haulage roads and also deployed
tractor mounted tanker for sprinkling water on the haulage roads. Previously, the
industry has clay top roads, now they have made it 6 mm gravel layer on top of it.

» The industry has not furnished the Bank Guarantee towards commitment of the Beard
directions.

In view of the facts mentioned above, the Board hereby issue Temporary Revocation of
Closure Production order a period of 6 months i.e up to 31.07.2018 with the following
directions under Sec.33 (A) of Water (Prevention and Control of Pollution) Amendment Act,
1988 and under Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall operate air pollution control equipment regularly and shall
ensure compliance of the prescribed emission sfandards.

2. The industry shall provide separate flow meters for assessing the water
consumption used for cooling make-up, dust suppression and domestic
purpose within one month.

3. The industry shall install separate energy meters for operation of air pollution
controf equipments within one month and maintain records for the same.

4. The industry shall install continuous online stack monitoring systems for all
the major stacks within 2 months.

5. The industry shall operate interlocking system regularly.
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6. The industry shall provide permanent water sprinklers at the coal / Iron ore
crusher area, feed belt conveyors area, RM stock fiouse area; cooler discharge
belt area, ESP area within one month.

7. The industry shall provide activation recorder with the recording facility to the
After Combustion Chamber (ABC) cap within one monfth,

8. The industry shall lay concrete or asphalt internal roads within 2 months fo
avoid fugitive dust emissions.

9. The industry shall develop and maintain 33% green beit-of the fofal ares inthe
premises, '

10. The industry shall submit Bank Guarantee of Bs. 5 Lakbs valid for one year
within 10 days fowards the compliance of above dirsctions.

1. The industry shall ensure the validity CFO of the Board and ensure coniinuous
compliance of the conditions issued by the Board.

M/s AP S.P.D.C.L, has been reguested o temporarly restore power supply to M/s SLV Stesls
and Alloys Private Ltd, Sy.No.13, 14 & 16A, Nemkal(\/}, Bommanhal(M), Anantapur District,

You are hereby directed to note that, should you misuse this order to operate the unit Beyond
the time period given to you and violate any one of the conditions mentionad above; your unit
will be closed under Sec.33 (A) of Water (Prevention and Contrel of Poliution) Amendment Act,
1988, and under Section 31 (A) of Air (Prevention & Conirol of Pollution) Amendment Act, 1987,
in the interest of Public Health and Environment and you will be also liable for prosscutionin the
Court of Judicial Magistrate First Class under Sec.41 (2) of Water {Prevention and Control of
Pollution) Amendment Act, 1988 and under Sec.37(1) of Air {Prevention and Control of
Pollution) Amendment Act, 1887, the punishment for which inciudes imprisonment for 2 term
which shall not be less than one year six months and which may be extended to six years and

with fine.

This Order comes into effect from today i.e., 31.01.2018.

e S/~
s MEMBER SECRETARY

\ M/s SLV Steels and Alioys Private Ltd,
Sy.No.13, 14 & 164, Nemkal(V),

Bommanhal (M},
Anantapur District - 5818871,

%

‘TAL ENGINEER

_ JQINT CHIEF ENVIROHM

e UA-I
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari Street, Kasturibaipet, Vijayawada - 520010

Order No. APPCB/KNL/KNL/227/CFO/ HO/2018 06/11/2018

~ AUTO RENEWAL OF CONSENT AND AUTHORIZATION ORDER FOR OPERATIONS

In response to your application dated 20.10.2018 for Auto Renewal of Consent for
operation and Authorisation, the Board is hereby extending validity period of Consent
and Authorisation order issued vide order No: APPCB/KNL/KNL/227/CFO/ HO/2016
dated 06.09.2016 with valid upto 31.10.2018 for further period of 2 (TWO) years two
months i.e, upto 31.12.2020 under sections 25/26 of the Water (Prevention and Control
of Pollution) Act, 1974 and Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 and Authorisation under Rule 6 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 with the following additional
conditions: ,

1. All other conditions mentioned in Schedules A, B & C of the CFO&HWA order issued by
the Board vide order dated 06.09.2016 remain same.

2. The industry shall comply with the standards notified by MoEF&CC/CPCB from time to
time.

3. The industry shall submit the compliance report to the Board every six months i.e. on 1%
of January and 1% of July on the conditions stipulated in the CFO order.

4. In case of false certification, non compliance of conditions / directions and discrepancy
in furnishing the information by the industry, the Board can withdraw the auto renewed
consent and take action under provisions of relevant Acts & Rules.

VIVEK YADAV IAS
MEMBER SECRETARY
To

The Occupier

M/s. SLV Steels and Alloys Private Limited,
Sy.No.13, 14 & 16A, NemKkal(V),
Bommanhal(M), Anantapur District,

Copy to:
1. The JCEE, Zonal Office, Kurnool for information.
2. The Environmental Engineer, Regional Office, Kurnool for information and necessary
action.



ANDHRA PRADESH POLLUTION CONTROL BOARD
D.No.33-28-14, pJ2, Near Sunrise Hospital, Pushpa Hotel

. 7 i, Centre,Chalamalavari street, Kasturibaiper, Vijayawada ~ 520 040
Phonw 08662436200,
Grams : Kalusya Nevarana
" . Webshe v appeh spnitin
Xy
Reqd. Post With Ack Due
Order No.23/APPCB/UH-IITF/ANTP/2019- 19Uj6 DI, 27.02.2019

REVOCATION OF CLOSURE ORDER

Sub: APPCB ~UH-ll - TE - M/s SLV Steels and Alloys Private Lid, Sy.No.13, 14
& 16A, Nemkal (V), Bommanhal (M), Anantapur District - Industry
requested for Revocation of Closure Order ~ Legal hearing held on
29.01.2019 - Revocation of Closure Order — Issued - Reg.

1. CFE order No.180/PCB/CFE/RO-KNL/HO/2011-1719, d1.13.09.2011

2, Closure Order No. 003-23/APPCBITF-HO/2016- Dt.19.12,2015,

3. Temporary Revocation of Closure Order No.003-23/APPCB/TF-
HO/2015-, dt 16.02.2016.

4. Order No.003-23/APPCB/UH-II/TF/KNL/2018, dt.27.05.2016.

5. CFO&HWA Ordr No. APPCB/KNL/KNL/227/CFO/HO/2018,
dt.06.09.2016 with a validity upto 31.10.2018.

6. Extension of Temporary Revocation of  Closure  Order
No.23/APPCB/UH-IIITF/KNL/2017, d4.06.05.2017. '

7. Alert Note No.58 (1249/VEE/NR-2/2015), dt,12.06.2017 OF General
Administration {(V&E) Depariment,

8. Closure No.23/APPCB/UH-I/TF/KNL/2018-374, d1.09.01.2018.

9. Temporary Revocation of Closure Order  No.23/APPCB/UH-
IITF/KNL/2018-518, d1.31.01.2018.

10.Industry's request letter dt.29.10.2018.

11.Lr.No.205-ATP/PCB/ROIKNL/2018-1182, dt.28.11.2018 of RO, Kurnool,

12.Minutes of External Advisory Committee (Task Force) Meeting held on
29.01.2019, '

Ref:

- e
WHEREAS you are opeféﬁng the industry in the name and style of M/s 8LV Steels and

Alioys Private Ltd,, located at Sy.No.13, 14 & 16A, Nemkal (V), Bommanhal (M),
Anantapur District - to manufacture Sponge fron,

WHEREAS the Board vide réfereﬂce 1% cited, issued Consent for Establishment to the
industry to manufacture Sponge fron — 66,000 TPA and Caplive Power Plant — 8 MW

with a project cost of Rsﬁ?.@ Cmresk

WHEREAS the Board vide {efgrence 2" cited, issued Closure Order to the industry on |

19.12.2015 for operating without air pollution control equipment i.e., ESP to the kilns
inspite of ample oppoﬁunity'zggsd time was given.

WHEREAS the Board vide reference 3" cited, issued temporary revocation of closure
order on 16.02.2016 for six month i.e. upto 15.08.2016 with specific directions to comply

therein.

reference 4™ cited, has reviewed the industry before
(Task Force) on 13.05.2016 and issued cerfain directions

WHEREAS the Board 4
External Advisory Commi
{o the industry on 27.05.2

WHEREAS vide referencé{;ﬁ“‘ cited, the Board issued consent for operalion to the
industry on 06.09.2016 to manufacture sponge iron — 66,000 TPA (or) 200 TPD for the
period Upto 31.10.2018. Sy T

WHEREAS the industry vide reference 6" cited, was again reviewed by the External
Advisory Committee (Task Force) meeting on 24.03.2017 and issued Extension of
Temporary Revocation of Closure Order-dt: 06.05.2017 for a period of nine months i.e.
upto 31.05.2017 with specific directions. :

J
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WHEREAS the Vigilance & Enforcement Dept., Govt. of AP, through ‘mm ?ﬁ? gjiﬁ
(1249/VAE/Nr-2/2015) d1.12.08.2017 recommended to Inillate action agaiall = o
Sponge Iron units at Ananthapur District vide reference 7 " gited, Wﬂmh "?’}éf ”;!‘szaﬁ
through the EFSAT Dept., Govt. AP, vido Ir, D1.26,06.2017. Wherein tho BOAe B
informed o initiate action as per the recommendations of the Goneral é‘dwg’;}g;ggf
(VBE) Dept,, immediately and to report o the action taken to Govt, The abgerve :
the VBE Dept., alert are as follows:

i} On verification of the records, it was observed that the ab{l‘v"? fﬂdugtrgﬁfjﬁ
carrying outl production activity In violation of Board directions Wi o

obtaining CFO and also without obtaining valid revocation of closure order.

;fi} Green belt is not upto the required extent,

i) - Infernal roads were notdeveloped. :

v} The Board has reviewed status of the industry on 10.07.2013 and noted the

f‘on-cam{iiiance of the earlier directions as well as commitment given by the

industry to install APC equipment, but not complied. ,

Misused temporarily power restored for the production activity, instead of the

purpose of restoration for installation of APC equipment.

Operating the DRI unit without APCE to the kiln since inception in the year
2012,

v)

vi}

Finally, it was recommended revocation of closure order shall not be given to the unit
until poliution control equipments are erected. f

WHEREAS the Board has reviewed that status pollution control measures taken by the
. industry before External Advisory Commitiee (Task Force) Meeting held on 28.12.2017

and issued closure order to industry on 09,01.2018 vide reference 8" cited for operating
the unit without completing the installation of air poliution control equipments and
causing poliution problems in the surroundings.

WHEREAS the Board vide reference 9% cited, has issued temporary revocation of

closure order to the industry on 31.01.2018 for peried of 6 months i.e upto 31.07.2018
with the specific directions.

WHEREAS vide reference 10" cited, the industry has again submitted representation fo
the Board that they have completed the installation of ESP fo the kilns and running the
same regularly and requested for permanent revocation of closure orders.

WHEREAS vide reference 11" cited, the Officials of RO, Kurnool has inspected the
industry on 14.11.2018 and fumished defailed inspection report along with status on
compliance report through e-mail on 29.11.2018 as follows:

1. The industry is operating the APCE {e., Electro Stalic Precipitator (ESP)
provided to each of the Kilns. The Board officials have conducted stack
monitoring for the stack attached to Kilns on 17.08.2018 and as per the analysis
report the value of Particulate matter is 261mg/Nm?® as againgt the standard of
100 mg/Nm®. ,

2. The industry has provided water meters with totalizers for cooling maketup, dust
suppression and domestic purpese and hasto maintain records, ,

3. The industry has provided separale energy meter for operation of the APCE
provided to the Kilns and maintaining records.

4. The industry has not installed continuous online stack monitoring systems for all
the major stacks. . :

5.. The industry is operating the inter locking system provided to the Kilns,

6. The industry has 100.No's of water sprinklers and also 05 No's of rain guns along
the stock house area. DSC building, Kiln area, CCR building, Iroh ore & coal
conveyors areas, Internal roads control fugitive emissions.

7. The industry has not provided activation recorder with the recording facility to the
After Combustion Chamber (ABC) cap.
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8. The Industry has 1ot Iajg concroto Intemal roads within the premises. Praviously,
thy - Industry has sl clay top roads and now they have made it 6. mm gravel
layar on lop of it Thy industry has provided water sprinklers along the haulage
roads - and alsg deployed tractor mounted tanker for sprinkling water on the
haulags roads,

8. The industry has Drovided storage shed for the coal with a storage capacity of -
6000 tons, for ron m; with- a1 storage capacily of 2000 tens, Aparl from the
ihova, the Industry fg gtoring iron ore, fron ore fines, dust from APCE, char,
dolochar Inthe c)pét;n araa ranulling Tugitive emissions during wind -blows, The
Industry shal dispose tha char, dolochar, regulary o the brick units and shall
feuse ron ore fines to avoid fugifive amissions.

HL.The officialy of Zonal jaboratory, Kumool have conducled fugitive emissions
monltoring at a distance of 10 mirs away from the cooler discharge on
17.08.2018 and as per the analysis report the value of Particulate matter is 3246

HA/INM® as againat the standard of 2000 pg/Nm?,

1. The Industry has daveloped greenbelt In an area of 7.0 Acres within the
promises,

12.The industry has not submifted Bank Guarantee of Rs.5.0 Lakhs valid for one
year within 10 days towards the compliance of the ahove directions,

WHEREAS lagal hearing was conducted before the External Advisory Commiitee {Task
Force) of AP, Pollution Confrol Board in ils Meeting held on 28,01 .2{)13 The
reprosentatives of the Industry have aftended the legal hearing. The Committee noted
that industry Is operating without valid revocation of closure orders and_ operahng
withaut CFO of the Board also. The industry not-installed online stack mt;mtcr;ng ajnd
ambilent air quality systems elc., and nol provided activation recorder v.frth recording
facility to After Combustion Chamber (ABC) cap. The AEE, RO, Kumool informed that
dust emissions at raw material handling area, improper maintenance <§f ESP and
leakages are ohserved during the inspections. It was-also informed that the industry has,
providad water melers with totalizer facility, separale energy metey, ;}ermaner{t waler
sprinklars and developed greenbell within the premises, but not laid concrefe srfterfxai
rodds within the premises, Further, the Board officials have conducted stack monitoring
and values of Padiculate matler are exceeding the standards. The representative of
industry has informed that the industry s operating the APCE ie.; Eleclro Static
Precipitater (ESP) provided 1o aach of the Kilns. They provided separale energy meter,
water mators & provided 100 No's of water sprinklers and also 05 No's of rain guns
along the stock house area, it was informed that they provided storage shed for the coal
with a storage capacily of 8000 tons, for iron ore with a storage capacity of 2000 tohs,
They disposing the Dolochar and dust from APCE to the brick manufacturers and tron
ore fines arg being sold to cement industries/pellatization units. They developed
greenbelt fo an ‘extent of 7.0 Acres within the premises. Further, it was infermed that
they submitted Bank Guarantes on 28.01.2018 for an amount of Rs.5 Lakhs.

The Committee after éetaii&é discussions, recommended to issue Revocation Of
Closure Order with the following directions under Sec.33 (A) of Water (Prevention and
Controf of Pollution) Amendment Act, 1888 and under Sec.31 {A) of Air (Prevention &

Control of Pollution) Amendment Act, 1987:

1. The industry shall operate air pollution control equipment regularly and

shall ensure compliance of the prescribed emission standards.

The industry shall install continuous online stack monitoring systems for

all the major stacks within 2 months and shall connect to APPCB Website.

The industry shall operate inter locking system regularly.

The industry shall provide activation recorder with the recording facility to

the After Combustion Chainber (ABC).cap withinr one month. :

The industry shail conlinuously operate water sprinklers at the coal / iron

ore crusher area, feed belt conveyors area, RM stock house area, cooler

discharge belt area, ESP area to control fugitive dust emissions.

6. The industry shall lay concrete or asphalt internal roads within 2 months to
avold fugitive dust emjissions.

S S
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7. The industry shall develop and maintain 33% Greenbelt of the total area in
the premises. ,

8. The industry shall ensure the validity CFO of the Board and ensure
continuous compliance of the conditions issuéd by the Board.

Ms AP.SP.D.CL. has been requested fo Restore Power Supply to M/s SLV Steels
and Alloys Private Ltd, Sy.No.13, 14 & 16A, Nemkal(V). Bommanhal(M). Anantapur
District,

You are hereby directed to note that, should you misus® this order and violate any one
of the conditions mentioned above, your unil will be closed under Sec.33(A) of Water
{Prevention and Control of Pollution) Amendment Act, 1988, and under Section 31(A) of
Air (Prevention & Control of Poliution) Amendment Act, 1887, in the interest of Public
Health and Environment and you will be also liable for prosecution in the Court of
Judicial Magistrate First Class under Sec.41(2) of Water (Prevention and Control of
Paliution) Amendrmient Act, 1988 and under Sec.37(1) of Air (Prevention and Control of
Poliution) Amendment Act, 1987, the punishment for which includes imprisonment for a
term which shall not be less than one year six months and which may be extended to
six years and with fine. -

This Order comes into effect from today i.e, 27.02.2019. Sal
CHAIRMAN
APPCB

"t To

M/s SLV Steels and Alloys Private Ltd,
© Sy.No.13; 14 & 16A, Nemkal{V),
Bommanhal (M},

Anantapur District - 515871.

JE}NT CHIEF ENVIRONMENTAL ENGINEER

&’ UH-l
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File No.APPCB-11022/158/2018-TEC-CFO-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD
D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010
Phone. No.0866-2463200, Website : https://pcb.ap.gov.in

RED CATEGORY
RENEWAL OF CONSENT & AUTHORISATION ORDER

Consent Order No : APPCB/KNL /KNL/227/CFO/H0/2020- 20/01/2021

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and Authorisation under Rule 6 of the
Hazardous and Other Wastes (Management & Transboundary Movement) Rules 2016 and
the rules and orders made there under (hereinafter referred to as 'the Acts’, “the Rules’)
to: .

M/s. SLV Steels and Alloys Private Limited,
Sy.No.13, 14 & 16A, :
Nemkal(V), Bommanhal{M),

Anantapur District.

E-mail: slvsapl2@gmail.com

(Hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant to

discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Out lets for discharge of effluents:

Outlet |Outlet Description Max Daily Point of Disposal

No. Discharge

1. Cooling blow down | - 4.0 KLD Shall be used for recycling

2. Domestic 8.0 KLD Shall be sent to septic tank followed by
wastewater koak pit.

ii) Emissions from chimneys:

Chimney No. Description of Chimney
1. Attached the Rotary Kilns of capacity 100 TPD each - 2 Nos.
2. Attached to D.G set of capacity - 2 x 500 KVA

iii) HAZARDOUS WASTE AUTHORISATION (FORM - Il) [See Rule 6 (2)]:

M/s. SLV Steels and Alloys Private Limyited, Sy.No.13, 14 & 16A, Nemkal(V), Bommanhal(M),
Anantapur District is hereby granted an authorization to operate a facility for collection,
reception, storage, treatment, transport and disposal of Hazardous Wastes namely:

HAZARDOUS WASTES WITH RECYCLING OPTION:

S. Name of the
No. | hazardous waste

Stream - [Quantity Disposal Option




File No.APPCB-11022/158/2018-TEC-CFO-APPCB

Used oil 5.1 of 100 LPA Bhall be routed through M/s. APEMC so as
1. , ' Schedule - | to dispose to authorized recyclers (as
recyclable waste).

This consent order is valid to manufacturing the following products along with quantities
only.

Si.No Products Capacity

1. Sponge Iron 66,000 TPA (or) 200 TPD

This order is subject to the provisions of “the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A,
B & C enclosed to this order.

This combined order of consent & Hazardous Waste Authorisation shall be valid for a period
ending with the 315t day of December, 2025.

DR.
B.MADHUSUDHANA RAD, JCEEMSRE), Olo JOINT CHIEE ENVIRONMENTAL ENGINEER4-APPCB

To

M/s. SLV Steels and Alloys Private Limited,
Sy.No.13, 14 & 16A,

Nemkal(V), Bommanhal(M),

Anantapur District.

Copy to:
1. The:JCEE, Zonal Office, Kurnool for information and necessary action.
2. The Environmental Engineer, Regional Office, Anantapuram for mformat1on and
necessary action.

SCHEDULE-A

1. Any up-set condition in any industrial plant / activity of the industry, which result
in, increased effluent / emission discharge and/ or violation of standards stipulated
in this order shall be informed to this Board, under intimation to the Collector and
District - Magistrate and take immediate action to bring down the discharge /
emission below the limits.

2. The industry should carryout analysis of waste water discharges or emissions

“through chimneys for the parameters mentioned in this order on quarterly basis and
submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of
India regarding- Public Liability ' Insurance Act, 1991 should be followed - as
applicable.

4., The industry should put up two sign boards (6x4 ft. each) at -publicly visible places
at the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO
order-at a prominent place in the factory premises.

5. Notwithstanding anything  contained .in this consent -order, the Board hereby
reserves the right and powers to review / revoke any and/or all the conditions
imposed herein above and to make such variations as deemed fit for the purpose of
the Acts by the Board.

36



File No.APPCB-11022/158/2018-TEC-CFO-APPCB

. The industry shall ensure that there shall not be any change in the process

technology, source & composition of raw materials and scope of working without
prior approval from the Board.

. The applicant shall submit Environment statement in Form V before 30th September

every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

. The applicant should make applications through- Online for renewal of Consent

(under Water. and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and
Air Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board.

. The industry should immediately submit the revised application for consent to this

Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. “Any change in the management
shall be informed to the Board. The person: authorized should not let out the
premises / lend ./ sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

10.Any person aggrieved by an order made by the State Board under Section 25,

Section 26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within
thirty days from the date on which the order is communicated to him, prefer an
appeal as per-Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate
authority constituted under Section 28 of the Water(Prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air(Prevention and Control of Pollution)
Act,:1981.

11.The -industry shall be ‘liable to pay Environmental Compensation / Other

Environmental Taxes, if any environmental damage caused to the surroundings, as
fixed by the Collector & District Magistrate or any other competent authority as per
the Rules in vogue.

12.The industry may explore the possibility of tapping the solar energy for their

energy requirements.

13.The industry should educate the workers and nearby public of possible accidents

and remedial measures.

SCHEDULE - B

The industry shall submit re-validated existing bank guarantee -of Rs. 5.0 lacks submitted
towards compliance of TF directions dt 31.01.2018. The re-validated bank guarantee shall
be submitted by 27.01.2021 and comply with the following conditions within stipulated
time, failing which the bank guarantee of Rs. 5 lakhs submitted by the industry will be
forfeited without-any notice: ,

The value of the SPM in the online monitoring system, on 19.12.2020 is 67.58

mg/Nm? against the standard of 50 mg/Nym3. The industry shall confirm to the

standard of 50 mg/Nm3, immediately.

ii. Not complied with the condition of “the industry shall install 4 Nos of CAAQM

stations and maintain combindly by the five clusters of DRI units in upstream, down

steam, near forest at a distance of 2.5 Km to monitor PM,,, SO,, NO, duly

consulting Regional Officer.” The industry shall install 4 Nos. of CAAQM stations
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and maintain combinedly by the five clusters of DRI units in upstream, down
stream, near forest at a distance of 2.5 Km to monitor PM1G, SO?_. NOx_ duly

consulting Regional Officer by 19.04.2021.

.Not .complied with the condition of “the industry shall provide activation recorder

with the recording facility to the After Combustion Chamber (ABC) cap within one
month as committed vide Ir. Dt. 30.08.2016.” and not provided the activation
recorder yet. The industry shall install activation recorder with the recording
facility to the After Combustion Chamber (ABC) cap by 19.02.2021.

-Not complied with the condition of “at no point of time solid waste shall not be

stored more than one week generation. The solid waste ( Dolochar - 43,000 Tones
and Dust from APCE) which is stored in the premises. shall be disposed within one
month as committed vide lr. Dt. 30.08.2016 and submit the compliance to RO,
Kurnool.” At present, the indusfry has stored Iron ore fines of about 3500 Tones
(allowed - 227.5 tones/week), Dolochar of ‘about 800 Tones (allowed - 490
tones/week) and dust from APCE of about 300 Tones (allowed - 94.5 tones/week) in

the premises.The industry shall dispose the solid waste i.e., Dolochar, Iron ore

fines and dust from APCE - on weekly ‘basis and there shall not be any open

storage of the above solid wastes in the premises. At no point of time solid

waste shall not be stored more than one week generation. The solid waste

which is stored in the premises shall be disposed within. 1 month i.e., by

19.02.2021 and submit compliance to RO, Anantapur.

WATER POLLUTION:

3. The source of water is borewell / water tankers (purchased from outside). The
following is the permitted water consumption:
S.No|Purpose Quantity (KLD)
1. Cooling makeup 30.0 KLD
2. Dust suppression 7.0 KLD
3. Domestic 10.0 KLD
TOTAL: 47.0 KLD
4. The industry shall maintain separate flow . meters for assessing the water
consumption used for - cooling make-up, Dust suppression and  Domestic purposes.
AIR POLLUTION:
5. The emissions shall not contain constituents in excess of the prescribed limits

mentioned below:
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Chimney No. Parameter Emission Standards

1 Particulate Matter 50 mg/Nm?>

6. The industry shall operate air pollution control equipment i.e., ESP to the kiln and
submit the compliance to the RO, Kurnool.

7. A sampling port with removable dummy of not less than 15cm diameter shall be
maintain in the stack at a distance of 8 times the diameter of the stack form the
nearest: constraint such as bends etc. A plat form with suitable ladder shall be
provided below 1 meter of sampling port to accommodate three persons with
instruments. A 15 AMP 250 V plug point shall be provided on the plat form,

8. The industry shall maintain continuous online stack monitoring systems for all the
major stacks.

9. The proponent shall maintain interlocking system to the kiln such that the raw
material feeding to the kiln would be stopped in case of the emission level exceeds
the limit or ESP fails.

10.The industry shall comply with ambient air quality standards of PM10
(Particulate Matter size less than 10um) - 100 pug/ m3; PM2.5 (Particulate
Matter size less than 2.5 pm) - 60 pg/ m3; SO2 - 80 pg/ m3; NOx - 80 ug/m3,
outside the factory premises at the periphery of the industry. Standards for other
parameters as mentioned in the National- Ambient Air Quality Standards CPCB
Notification No.B-29016/20/90/PClI-|; dated 18.11.2009.

Noise Levels: Day time (6 AM to 10 PM) - 75.dB (A)
Night time (10 PM to 6 AM) - 70 dB (A)

11.The fugitive emissions level of suspended particulate matter (SPM) shall not exceed
2000 ug/m?3 at a distance of 10 m from the monitoring locations identified according
to the area like raw material handling area, crusher area, raw material fed area,
cooler ‘discharge area and product processing area where fugitive dust emission
generation is anticipated. The measurement shall be done on 08 hours basis with
high volume sampler.

12.The industry should comply with emission limits for DG Sets of capacity up to 800
KW -as  per  the Notification. G.S.R. 520(E), dated 01.07.2003 under
Environment(Protection) Amendment Rules, 2003 and * G.S.R. "448(E), dated
12.07.2004 under the Environment (Protection) Second Amendment Rules, 2004. In
case of DG sets of capacity more than 800 KW should comply with emission limits as
per the notification -GSR 489(E), dated 09.07.2002 at Serial No0.96;, under .the
Environment (Protection) Act, 1986.

13.The industry shall maintain separate energy meters for operation of air pollution
control equipments and maintain records for the same.

GENERAL:

14.The industry shall not manufacture any product, other than those mentioned in this
order, without CFE & CFO of the Board. The industry shall not increase the capacity
beyond the permitted capacity mentioned in this order, without obtaining CFE &
CFO of the Board. ,
15.The industry shall maintain permanent water sprinklers at the coal / lron ore
crusher area, feed belt conveyors area, RM stock house area, cooler discharge belt
area, ESP area and- along the internal roads. ,
16.The industry shall maintain concrete or asphalt internal roads to avoid fugitive dust
emissions.
17.The industry shall maintain the following records and the same shall be made
available to the Board Officials during the inspection.
a. Daily production details, RG-I records and Central Excise Returns.
b. Quantity of Effluents generated, treated and recycled.
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c. Log Books for pollution control systems.
d. Daily solid waste generated and disposed.

18.The industry shall dispose solid waste (NON HAZARDOUS ) as follows:

S. | Name of the waste |Quantity Disposal Option
No. .
1. Polochar 70 TPD Bhall be sold out to the brick manufacturers.
2. |Dust from ESP & Bag ‘| 13.5 TPD Bhall be sold to cement brick manufacturers.
filters
3~ liron ore fines 32.5 TPD Shall ‘be re-used -in ‘the process/sold to cement

brick manufacturers.

21.The industry shall develop green belt in 33% of the total area during this

monsoon. The industry shall take proper measures for survival -of the
saplings planted.

22.The industry shall maintain good housekeeping in the plant premises.

Special conditions:

1. The industry shall submit a copy of -the NOC issued by the Andhra Pradesh State

Disaster Response and Fire Service Dept., (APSDRFSD) at concerned Regional Office,
APPCB.

. The industry shall prepare a safety report and carry out an independent safety audit

report of the respective industrial activities including chemical storages /-isolated
storages by an expert not associated with such industrial activity as required under
Rule 10 of MSIHC Rules, 1989 and get it approved by the Factories Dept., and
submit the compliance along with copy of the safety report, safety audit report and
safety certificate at concerned Regional Office, APPCB.

. The industry shall identify major accident hazard chemicals & list out the hazardous

chemicals endangered to human health & environment, and the details shall be
furnished to the Factories Department and the Regional Office, APPCB time to time
duly certifying the same by the industry. Further, the industry shall extend training
to the working personnel while handling hazardous chemicals for the prevention of
accidents and necessary antidotes to ensure safety, as per the MSIHC Rules, 1989.

. The .industry shall carryout calibration of safety equipment and leak detection

systems at  regular intervals and shall certify the same with the Factories
Department. That certified copy shall be submitted to the APPCB, Regional Office.
The industry shall install fluorescent Wind Vane at the highest point in the industry
premises.

. The industry shall inventory the hazardous wastes and its quantities stored within

the industry premises as per the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 (HOWM Rules, 2016) and shall furnish the
details to Regional Office, APPCB on a monthly basis duly certifying the same by the
industry.

SCHEDULE - C
[See rule 6(2)]

[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING HAZARDOUS

WASTES]

1. The authorised person - shall comply with the -provisions ‘of the Environment

(Protection) Act, 1986, and the rules made there under.

2. The authorisation shall be produced for inspection at the request of an officer
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authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorisation.

4. Any unauthorised change in - personnel, equipment or working conditions as
mentioned in the application by the person authorised shall constitute a breach of
his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for
which this authorisation is being granted considering all site specific possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also
carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”.

7.1t is the duty of the authorised person to take prior permlssmn of the State
Pollution Control Board to close down the facility.

8. An application for the renewal of an authorisation shall be made as laid down under
these Rules.

9. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from
time to time.

Specific Conditions:
10.The industry shall comply with the provisions of HWM Rules, 2016 in terms of

interstate transport of Hazardous Waste and manifest document prescribed Under -

Rule 18 and 19 of the HWM Rules, 2016.

11.The industry shall not store hazardous waste for more than 90 days as per the

Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016.

12.The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured
way in their premises till its disposal to the manufacturers / dealers on buyback
basis.

13.The industry shall transport the hazardous waste to cement industries only through
vehicle fitted with GPS tracking system.

14.The industry shall maintain 7 copy manifest system for .transportation of waste
generated and a copy shall be submitted to concerned Regional Office of APPCB.
The driver who transports Hazardous Waste should be well acquainted about the
procedure to be followed in case of an emergency during transit. The transporter
should carry a Transport Emergency (TREM) Card.

15.The industry shall maintain proper records for Hazardous and Other Wastes stated
in Authorisation in Form-3 i.e., quantity of Incinerable waste, land disposal waste,
recyclable waste etc., and file annual returns in Form-4 as per Rule 20 (2) of the
Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016. Annual return shall be filed by June 30t for the period ensuring 315t March of
the year.

The industry shall submit Half yearly compliance reports to all the stipulated conditions
in Environmental Clearance (EC), Consent for Establishment (CFE) and Consent for
Operation (CFO) through website i.e., https://pcb.ap.gov.in by 1st of January and 1st
July of every year. The first half yearly compliance reports shall be furnished by the
industry and second half yearly compliance reports shall be the audited through
MOEF&CC recognized and National Accreditation Board for Laboratory - Testing
(NABL) accredited third party.
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DR BMADHUSUDHANA RAOQ, JCEE(MSRB), O/o JOINT CHIEF ENVIRONMENTAL ENGINEERA-
ARPPCEB

To

M/s. SLV Steels and Alloys Private Limited,
Sy.No.13, 14 & 16A,

Nemkal(V), Bommanhal(M),

Anantapur District.

Signed by Dr.
B.madhusudhana Rao
Date: 20-01-2021 20:43:37
Reason: Approved
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Guarantee No:6546001LGO00H] Date:26-01-2019

This Deed of Guarantee executed by the Punjab National Bank, We Punjab National
Banl, a body corporate constituted under the Banking Companies Act 1970, having its Head
Office at 7, Bhikhaijt Cama Place, New Delhi and onc of its Brach Bellary , Parvathi Nagar
Main Road, Bellary (hereinafier referred to as the ‘the Bank) in favour of AP.Poliution
Control Board, Vijayawad (hereinafter referred to as ‘the Benefictary’] for an amourit >
not ﬁxceedmg Rs. 5,00,000 {Rupws E‘we Lakhs omly} at the rﬁquam of Mis. BLV S 842




This Guarantee is issued stbject to the condition that the lability of the bank under
this Guarantec is limited to a maximum of Rs. 5, 00,000 {Rupees Five Lakhs only)
and the Guarantee shall remain in full force up to 28-01-2020 (date of expiry) and
cannot be invoked otherwise than by a writtenn demand or claim under this
Guarantee served on the Barnk or before 28-01-2020, last date of claim)

SUBJECT TO A8 AFORESAID

1.

Qur Client M/s. SLV Steels and Alloys Private Limited, hereinafter referred
to as. “EXECUTOR” Having ifs manufacturing unit at SY. Nos.13,
Nemakallu Villege, Bommanahal Mandalain, Ansnthapuramu Dist has

proposed to manufacture of Sponge Iron.

- WHEREAS the AP Pollution Control Board, Vijayawada has ditected M /5

SLV Steels and Alloys Private Limited to furnish Bank Guarantes dfor
Rs.5,00,000.00 for a period of 12 Months to comply wilth the éz}ntiitiﬂmg
stipulated in the Consent for Establishment / Consent for Operation /
Hazardous Waste Authorization [/ Directions of the Board for eontrol of
Water pollution / Air pellution / Safe disposal of Solid Waste for protection
of Environment and Public health, in accordance to the norms laid down

by the Board as commitfed by M/s. SLV Steels and Alloys Private Limited.

In pursuance of the above, we M/s. SLV Steels and Alloys Private Limgited

, Guarantee the observance and performance by the comipany of the various

‘terms and obligations as provided in the commitment made above and

undertake to pay to the Board subject to a maximum sum not excceding
Rs.5, 00,000.00 (Rupees Five Lacs only) on demand and in the event of

corupany falling to comply with the above Conditions 7/ Divections.

Now this BANK GUARANTEE is given as under:-

g

Laihs Sev ¥, only).

We, the Bank, do hereby undertake to pay the amount not excesding
Rs.5,00,000/~ (Rupees Five Lakhs only) due and payable under this
guarantee without defnur reservation, protest, merely on demand made
upon the bank by the A.P.Pollution Control Board, Vijayawada in writing
indicating the amount.

Be it declared and confirmed that any demand made on the Bank by the
said A.P Pollution Control Board, Vijayawada under this Guarantee shall
be conclusive and final as regards the amount pavable by the Bank ynder
these presents, PROVIDED HOWEVER that the liability of the Bank shall
be restricted to the amount not exceeding Rs.5,00,000/- (Rupees Five

44



Be it declared and confirmed that the Hability of the Bank to pay the said

amount whenever demanded by the said AP Pollution Control Board,
Vijayawada, Andhra predesh shall be irrevocable and absclute and fthat
the Bank will not be entitled to dispute or inguire into whether the Said
AP Pollution Cantrol Board, Vijayawada has becorne entitled o miake the
demand forencashment,

We, the Bank do hereby further agree that the guarantee herein contained
shall remain in full force and effect up to five years from the date of this
agreement Le., up to 28-01-2020 (date}, or as extended by the Bank from

time te time upon the request submitted by our Client or AP Pollution
Control Board, Vijayawada, or unless a demand for clain under this

guararitee Is made on the Bank in writing by the said A.P. Pollution Control
Board, Viiavawada,

‘We, the Bank have no ebjections to extend the validity of this puargntce

upon a request by our client or the A.P.Pollution Control Board,

Vijayvawada,

We, the Bank do hereby undertake not to revoke this Guarantee during its
Currency except with the previous consent of the said AP Pollution Control
Board, Vijayawada.

Be it declared and confirined that the liability of the bank will cease under
this Guarantee if the'said A.P.Pollution Control Board, Vijayawada fails o
make a demand for payment of the amount within 12 months ie., upte
28-01-2020 from the expiry of the validity of the Guarantee.

Confirm From

Punjab National Bank,

Credit Department,
. Circle Office,
Raheja Towers, 15t Floor, 26-27, M.G Road, Bangalore-560001
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SLV Steels & Alloys Pvt. Lid.,

Date: 13.03.2021

Ref. No.: SLVSAPL/SEIPL/002/2020-21

To,

Subtleweigh Electric (India) Pvt Ltd

Berabari Sikherbagan, Sir Ramesh Mitra Road
P.S.Airport, P.O.R-Gopalpur, KOLKATA - 700 136.

(Email: s.bhattacharva@subtleweighelectric.com, sblweigh@rediffinail.com, a.maitra@subtieweighelectric.com,
sk.paridai@subtleweighelectric.com, som@subtleweighelectric.com )

Dear Sir,

Sub: Purchase Order..reg.

Ref: Your Offer Ref. No. SKP/South/20-21/060/131 Dated: 17.02.2021

With reference to the above subject, and discussion had with you against your
Quotation Ref. No.: SKP/South/20-21/060/ 131 Dated 17.02.2021, regarding upgradation of
| HMI Software of Compaé‘t HMI 6.0 (Latest version) for 2 X 95 TPD kilns including 1
Engineering cum Operating Station & 1 Additional Operating Stat - One Set and Design,

Engineering & Software development - One Set.

TOTAL PRICE FOR TWO KILNS IS FIXED AT Rs 5,40,000/-
(Rupees Five Lakhs Fourty Thousand Only)

The price is Excluded 6ST, Freight & Transit Insurance Only.
Kindly confirm our Purchase order and send your Bank details to deposit the 30% advance.
Thanking you

Yours faithfully

[ ,&{3%@%&

Office: “Sree Nilayam™ # 32 D, Y.Nagesh Sastry Compound, Parvathinagar, BELLARY-583103 (KA)

Works:Sy. No.13, Nemakal Village, Bommanahal Mandalam, Anantapur-515871 (AP)
GSTIN: 3TAAMCS2344G 178, Phone: 9448006467, 8217 334474, e-mail: slv_steels@rediffmail.com, slvsapl2@gmail.com
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_SLV Steels & Alloys Pot. Ltd.,

o, | . R 18-03-2021

The Forest Range Officer, /:ngsigg e ﬁ\%
Kalyamdurgam. e e Q@“\
Anantapur Dist o . L 35&1@3 0y ’ }&

- - -
Pt

Respected Sir,

~ With reference .tq the Vabove subject, we are having Sponge Iron Plant in SY.Nol3,
Nemakallu Villege, Bommanahal Mandalam, Anantapur Dist. The National Green
Tribunal has directed us to install the Continuous Ambient Air QualiTyKMoniTor‘ing
System ‘(CAAQMS) as per the norms of Central Pollution Control Board (CPCB). Now we
request your Approval towards the Installation of the continuous AmbientAir Quality
Monitoring System (CAAQMS) at 2.5 kms away from our industry and near to your

Minchari Reserved For‘est."

Kindly arrange to issue the permission for installation of the same.

Kindly do the needful

Thanking you,

Yours Faphfully,

Copy to: The District Forest Officer, Anantapuram.

Office: “Sree Nilayam” # 18, Y.Nagesh Sastry Compound, Parvathinagar BELLARY — 583103 (KA)
Works : Sy. No.13, Nemakal Village, Bommanahal Mandalam, Anantapur - 515871 (AP)
GSTIN: 37AAMCS2344G1Z8, Phone: 9448006467, e-mail: slv_steels@rediffmail.com, slvsapl@gmail.com,




SLV STEELS & ALLOYS PVT. LTD.

Factory: Nemmakal Village, Bommanahal Mandalarn
Anathapur Dist. AP,

Sales Register Char Coal and Waste
1-Mar-2021 to 31-Mar-2021
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Date Particulars Voucher GSTIN/UIN Quantity Value IGST Output GST Gross Tot:
No. Coliected Compensation
Cess

01-Mar-2021]Sri Raghavendra Traders SLV/2426 29AGAPV7278D1ZY 30.780 MTs 12312.00 615.60 Cr 12312.00 Cr 25239.¢
01-Mar-2021/|Sri Raghavendra Traders SLV/2433 29AGAPV7278D1ZY 25150 MTs 10060.00 503.00 Cr 10060.00 Cr 20623.(
02-Mar-2021{Sri Raghavendra Traders SLv/2438 29AGAPV7278D1ZY 30.270 MTs 12108.00 605.40 Cr 12108.00 Cr, 248214
02-Mar-2021]Sri Raghavendra Traders SLV/2439 29AGAPV7278D1ZY 25.440 MTs 10176.00 508.80 Cr 10176.00 Cr 20860.8
03-Mar-2021|Sri Raghavendra Traders SLV/2451[29AGAPV7278D1 zY 25.530 MTs 10212.00 510.60 Cr 10212.00 Cr, 20934.6
04-Mar-2021]Sri Raghavendra Traders SLV/2457 29AGAPV7278D1Z2Y 26.010 MTs 10404.00 520.20 Cr 10404.00 Cr, 21328.2
04-Mar-2021|NR Enterprises SLV/2461 29AWYPB8420B1ZF 26.740 MTs 13370.00 668.50 Cr 14038.5
04-Mar-2021{Mounto Bricks Pvt. Ltd. SLV/2462 29AAFCP7134A1ZL 30.940 MTs 213486.00 10674.30 Cr, 12376.00 Cr, 236536.3
05-Mar-2021/|Sri Raghavendra Traders SLV/2466 29AGAPV7278D1ZY 25.430 MTs 10172.00 508.60 Cr 10172.00 Cr 20852.6(
06-Mar-2021 [ THIMMARAJU SLV/2476 25.760 MTs 2576.00 128.80 Cr, 2704.8(
06-Mar-2021{NR Enterprises SLV/2477 29AWYPB8420B1ZF 30.300 MTs 15150.00 757.50 Cr 15907.5¢
06-Mar-2021/Sri Sai Balaji Trading Corporation SLV/2479|29ASBPRO871R1ZY 25.760 MTs 33488.00 1674.40.Cr{  10304.00 Cr 45466.4¢
06-Mar-2021{Sri Raghavendra Traders SLV/2481 20AGAPV7278D12Y 30.880 MTs 12352.00 617.60 Cr 12352.00 Cr 25321.60
06-Mar-2021|Sri Raghavendra Traders SLV/2484[29AGAPV7278D1ZY 30.470 MTs 12188.00 609.40 Cr| - 12188.00 Cr 24985.4(0
07-Mar-2021(Sri Raghavendra Traders SLV/2492{29AGAPV7278D1ZY 30.160 MTs 12064.00 603.20 Cr 12064.00 Cr, 24731.20
07-Mar-2021|Sri Raghavendra Traders SLV/2493(29AGAPV7278D1ZY 29.960 MTs 11984.00 599.20 Cr 11984.00 Cr 24567.20
07-Mar-2021(Sri Sai Balaji Trading Corporation SLV/2494[29ASBPRO871R1ZY 25.500 MTs 33150.00 1657.50 Cr 10200.00 Cr 45007.50
08-Mar-2021|Sri Raghavendra Traders SLV/2505(29AGAPV7278D1ZY 30.150 MTs 12060.00 603.00 Cr 12060.00 Cr 24723.00
09-Mar-2021(Sri Sai Balaji Trading Corporation SLV/2514{29ASBPR0O871R1ZY 30.050 MTs 108180.00 5409.00 Cr[  12020.00 Cr 125609.00
10-Mar-2021|Sri Raghavendra Traders SLV/2524|20AGAPV7278D12Y 24.860 MTs 9944.00 497.20 Cr 9944.00 Cr 120385.20
10-Mar-2021Sri Raghavendra Traders SLV/2525|29AGAPV7278D12Y 30.590 MTs 12236.00 611.80 Cr|  12236.00 Cr 25083.80
10-Mar-2021|Sri Sai Balaji Trading Corporation SLV/2528 29ASBPR0871R1ZY 24.610 MTs 88596.00 4429.80 Cr 9844.00 Cr, 102869.80
10-Mar-20211Sri Sai Balaji Trading Corporation SLV/2533|29ASBPR0871R1ZY 25.620 MTs 92232.00 4611.60Cr|  10248.00 Cr 107091.60 |
10-Mar-2021|Mounto Bricks Pvt. Ltd. SLV/2535[29AAFCP7134A1ZL 35.350 MTs 254520.00 12726.00 Cr 14140.00 Cr 281386.00 |
11-Mar-2021{Sri Raghavendra Traders SLV/2537129AGAPV7278D12Y 30.780 MTs 12312.00 615.60 Crl  12312.00 Cr, 25239.60 |
11-Mar-2021|8Sri Sai Balaji Trading Corporation SLV/2542[26ASBPRO871R1ZY 17.380 MTs 62568.00 3128.40 Cr 6952.00 Cr 72648.40 |
12-Mar-2021(Sri Raghavendra Traders SLV/2545(29AGAPV7278D1ZY 30.560 MTs 12224.00 611.20 Cr 12224.00 Cr 25059.20 I
12-Mar-2021Sri Raghavendra Traders SLV/2551[29AGAPV7278D1ZY 24,730 MTs 9892.00 494.60 Cr 9892.00 Cr 20278.60.L
13-Mar-2021|Sri Raghavendra Traders SLV/2552(29AGAPV7278D1ZY 24.340 MTs 9736.00 486.80 Cr; 9736.00 Cr 19958.80 [
14-Mar-2021(Sri Raghavendra Traders SLV/2561{29AGAPV7278D1ZY 29.620 MTs 11848.00 592.40 Cr 11848.00 Cr 24288.40 L
14-Mar-2021/Sri Sai Balaji Trading Corporation SLV/2563[29ASBPR0871R1ZY 24.960 MTs 9984.00 499.20 Cr; 9984.00 Cr 20467.20 C
14-Mar-2021{NR Enterprises SLVI2571{29AWYPB8420B1ZF 27.380 MTs 13690.00 684.50 Cr 14374.50 D
15-Mar-2021|Sri Raghavendra Traders SLV/2576(29AGAPV7278D1ZY 30.110 MTs 12044.00 602.20 Cr 12044.00 Cr 24690.20 D
15-Mar-2021{Sri Raghavendra Traders SLVI2577{29AGAPV7278D1ZY 25.390 MTs 10156.00 507.80 Cr 10156.00 Cr 20819.80 D
15-Mar-2021|Sri Raghavendra Traders SLV/2578[29AGAPV7278D1ZY 19.760 MTs 3952.00 197.60 Cr 7904.00 Cr 12053.60 D
16-Mar-2021!Sri Sai Balaji Trading Corporation SLV/2581]29ASBPR0871R1ZY 25.500 MTs 10200.00 510.00 Cr| ~ 10200.00 Cr 20910.00 D
16-Mar-2021Sri Raghavendra Traders SLV/2585(29AGAPV7278D1ZY 30.780 MTs 12312.00 615.60 Cr]  12312.00 Cr 25239.60 D
16-Mar-2021|Venalla Traders SLV/2590{29AXLPD7939B1ZA 26.210 MTs 26210.00 4717.80 Cr| 30927.80 D
17-Mar-2021(Venalla Traders SLV/2597[29AXLPD7939B1ZA 13.990 MTs 6995.00 349.75 Cr| 7344.75 Di
18-Mar-2021|Sri Raghavendra Traders SLV/2601{29AGAPV7278D1ZY 3b.590 MTs 12236.00 611.80 Cr, 12236.00 Cr| 25083.80 D1
19-Mar-2021|Sri Sai Balaji Trading Corporation SLV/2609/29ASBPR0871R1ZY 25.340 MTs 10136.00 506.80 Cr 10136.00 Cr 20778.80 Dr
19-Mar-2021|Sri Raghavendra Traders SLV/2610{29AGAPV7278D1ZY 30.110 MTs 12044.00 602.20 Cr| 12044.00 Cr 24690.20 Dr
20-Mar-2021(Sri Sai Balaji Trading Corporation SLV/2619[{29ASBPRO871R1ZY 30.230 MTs 108828.00 5441.40Cr]  12092.00 Cr 126361.40 Dr

Grand Total 5388.050 MTs| 97896714.00 15990967.93 Cr| 419752.00 Cr 115845925.63 Dr
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